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THE PAYMENT OF BONUS (AMEND-
MENT) BILL, 1969

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKHLAL
HATHI) : 1 beg to move:

“That leave be granted to introduce a
Bill further to amend the Payment of
Bonus Act, 1965.”
The question was pus and the motion was
adopted.

SHRI JAISUKHI AL HATHI : 1
duce the Bill,

intro-

THE ARMED FORCES (SPECIAL POW-
ERS) CONTINUANCE BILL, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : 1 beg
to move :

“That leave be granted to introduce a
Bill to continue the Armed Forces
{Special Powers) Regulation, 1958, for
a further period.”

The question was pu; and the motion

was adopted.

SHRI SURENDRA PAL SINGH: 1
introduce the Bill.

MOTION OF THANKS ON THE PRE-
SIDENTS ADDRESS-—contd.

THE VICE-CHAIRMAN (SHRI D. THENGARI)
[in the Chair]

SHRI P. C. MITRA (Bihar) : Sir, I
rise to support the motion moved by my
friend Shri R. T. Parthasarathy expressing
our gratitude and thanks to the President
for his Address delivered before the Joint
Sitting of the two Houses of Parliament.
The President, in the course of his Address,
has made an attempt to highlight the
fact that all-round economic recession ii
the country has vielded to gradual econo-
mic recovery in both agricultural and indus-
trial sectors but from the few words that
the President has been pleased to say on
this issue, 1 find that our President does not
visualise rapid recovery of our economic
condition. Particularly he has not said a
word as to how the Government to pro-
pose to meet the growing educated unem-
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ployment problem saver and except a vague
reference to a scheme for employment of
qualified engineers in a self-employment
programme. We ure passing through very
difficult times and if we do not take some
major steps to relieve unemployment, then
we cannot maintain peace in the country.
The so-called manifestation of violence all-
round is the outcome of this growing un-
employment among the educated -ections
of the country. We have introduced edu-
cation on g mass scale as a result of which
in all the classes it has given rise to edu-
cated unemployment. As a result, when-
ever tfiere is even a small issue anywhere,
then a large section of the people. even
the younger generation also, indulge mn an
orgy of violence including lootings The
other day in the Shiv Seny agitation in
Bombay it was reported that teenagers
particularly of the middle classes also took
part in the lootings. The situation is very
serious and we must take effective measures
for giving employment to a large number
of people. In the face of growing unem-
ployment there is insistence upon automa-
tion and in spite of objections from all
sectious including a section of the ruling
party. I find that the Government 15 not
giving any thought to this issue and 1is
going on with the proposal to introduce
automation in the various fields. When
there 1s growing unemployment or under-
employment, how this automation can be
introduced, 1 fail to understand but some
people think that all the wisdom is <tored
in few heads in the Government and they
also think that whatever they think proper
is best for the country and should be
done and they do not make any attempt to
convince even their partymen that it is
good tor the country. Therefors we think
that second thought on this issue should
also be given and the introduction of this
automation in any more fields should be
altogether stopped so that the scope of em-
ployment cannot be reduced. The oft-
repeated remark that we are not going to
retrench anybody is not going to convince
anybody. It may be that you mav not
retrench the existing employees but  the
scope for employment will be reduced and
if it is not reduced, then why is this
machinery being brought ? Therefore. in
my view the Government should seriously
think of this issue and stop altogether the
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policy of introducing automation in any
other field. 1 am happy that the Govern-
ment have, after persistent demands from
many quarters, acreed to set up an All-
India Agriculture Commission but general-
Iy we give encouragement and make
arrangement also for irrigation to  such
areas where irrigation is easily possible,

But we need to give some thought to the
question of irrigation the lands in areas
where there is a little difficulty because of
the absence of irrigation sources. 1 mean
the high lands in the Chotta Nagpur area
ip Bihar. Practically nothing has been done
so far for irrigating the fields in that area.
it is a fact that the laad is oot on an evenr
level there, but the fertility of the soil there
is much more than in many other low-
lands, lands situated on an even level, and
many types of crops, and vegetables and
fruits can be produced in that area if some
irrigation facilities could be provided.
Though there are not many rivers in that
area, subsoil water is there and we can
have deep tubewells sunk to draw that
water and by the pumping system carry
that water to feed the fields needing irriga-
tion facilities~—there is no dearth of elec-
tricity in that area. So [ request the
Government to particularly ask the pro-
posed Agricultural Commission to go into
this matter so that the areas that are not
provided irrigation facilities on the ground
that the lands there are situated at a higher
level, not on an even level, may also be
irrigated by feeding them with subsoil water.

The President, in his Address, has said
regarding public sector industries, “Verious
decisions have been taken to delegate more
powers to the management of these eater-
prises with the objecy of improving their
efficiency and profitability.”

I am really doubtful whether, if we dele-
gated more powers fo these public sector
undertakings, their efficiency or profitability
would increase, Actually, they have enough
powers even now, but they are not Dbeing
put to use in the right manner. Among
these public sector enterprises. purticularly
the Heavy Engineering Corporation has
become a place where favouritism and
nepotism have been going on without let or
hindrance, and whenever the Chairman
changes, the new Chairman brings in there
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certein persons of his choice, brings in
certain favourites to work there under him
and gives them high salaries, without the
posts having been advertised and without
taking into consideration the qualifications
or anything of such incumbents given place-
ment there. We expected much from
Mr. K. D. Malaviya, who had been the
Chiirman there till recently. But he also
followed the same procedure and, actually,
he gave appointments to at least a dozen
petsons in the salary range of Rs, 1100—
1600, or Rs. 1600—2000 in this maaner,
that is, without the posts having been ad-
vertised and without tzking into considera-
tion the qualifications of the persons given
appointments by him. A friend of his,
an M.P. in the other House, got his son
secure a job in the H.E.C. in the scale of
pay Rs, 1100—1600 through the good
oflices of that Chairman, without any sort
of advertisement or any such thing. Also
an employee discharged from tha TELCO
got employed to a position carrying a salary
of Rs. 2200 a moath, and that also was
done without the post having been adver-
tised and without taking into consideration
the qualifications possessed by the appoin-
tee before he was given such an appoint-
ment.  And these are not techniczl posts.
If these posts had been technical, I could
say, “Yes, get the best mep from any
source.” But these are not technical posts
and yet these have beep filled up in the
manner I mentioned. And it is not a new
thing that happened only in the time of
Mr. K. D. Malviya. Therefore in such
circumstances, 1 should think that there was
no need for more powers to be delegated to
Instead of giving more powers to
them I would endorse the demand made
from some quarters and I beliave that
perhaps the Krishna Menon Committee had
also recommended that an all-India service
commission for public undertakings should
be formed. and 1 would suggest that such
a commission should be charged with the
responsibility of suggesting suitble names
for all high posts carrying a ralary of above
Rs. 500 or so.

In the end T would refer to the observa-
tions by the President in paragraph 22 of
his Address and he says, “There is no
place in a democratic society for groups
which seek to change the social and
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political structure by armed msurrection.” | fagy g, ary ITTT q@m’ 7 oaTTE

I am happy that he has said so. But is it
4 pious wish, ot has the Government any
scheme, or contemplate taking any steps to
stop? Actually, the other day, the
ceneral secretary of the CPI (Marxist) in
Bengal, after the Marxist communists suc-
cessfully got elected in large numbers to
the Assembly, openly and publicly declared
that people should not think that we can
achjeve our objectives by this method, by
this democratic <ystem, but we can achieve
them only by « bloody revolution—it
appeared m many Calcutta papers. So I
would like to hnow from the Goveinment
whether they can stop any political party
from coming to power with the avowded
object of changing the social and political
s ructure by a bloody revolution.
Thank you

oft sma awww (zfarr)  aeg
FATT AT, AT TEafq 1 7 03
A AT T2 ML F AT A7 AF
qAEHT T TET IAH( GGT | TAT G FI
q@ &1 ugr frars qar § 5 wreafy o
T g w71 § % fergeara § a9 a=u18 |
TH AEIY A T HT UF AHAT AT
T QI E 1 AT TR fag wArfeT gy
A8 § AT SAF TEERT STAFTLN ZIAT |
EATR AT AT H HATLATZUE A17 qgT
I 7 AT TEA Y § | T TEAT
areT STeHT MFAT g ‘gvE Jrav |’
T F7E 7T A=D1 €, T G1AAT§ ‘§7F
AT 2" A1 fE7 F3 § 97 9997 § |
u#F fg azT mF qiq g T Fv 7 F
W A AT T JTATH L A I
F¥FF A FeT T fr A yswre | wa
ST ATAT T AT q D7 (F 77 w507 £7
g @i 7 faur v fF 0F AT wev qur
at, zafay 77w 7Y, 97 AT E | 35T
g & g7 Trrgafa ot | Fe o §
% G 375971 £ | ST ATT TG FTATT H(
qt GFATH TAT AT G T § o AT
9% & cenfa wfqoa &1 57 ars #7
Wt g omfa wfww & aga wA

grRe ‘zfegd vamaa” T gz q@w FAT
HAFAT 7

“If you can afford to spend 30 rupees
a month, you arec lucky, Most people in
Indig cannot. According to an authori-
tative survey, 85 per cent of India’s rural
population spent less than one rupee a
day in 1967-68. Even in the urban areas,
where people have more money and all
that money can buy, only 35 per cent of
the population could afford to spend one
rupec a day or more during the period.”

THF 9 9T FEY § fF Fvena gae

& T ASB E | WM A AT (W
Tayq fagrg :

‘In 1952, 86 per cent of the rural
population spent less than one rupee a
day. In the urban areas, the figure was
73 per cent. So things have not im-
proved much. In fzct, they have become
worse, if you take into account the fact
that prices have not up by 60 per cent
in hese sixteen years.”

A g7 Tz % 77 w=ur & A7 onfa
F 77 q ZTA1d 99 J56 g 77 fFEgA
TAT § |

fe7 @M 37 % 3emzs 73 W™
g 1 9% fgegrana &1 feedi #i, qarig
F1 3G d AL GO fF 7 5-6 AT F
q1%, FTG FAAT FT 71 4T, TG w71 F7
TqF AT, FA T30 FIA 4, FAT ASST
qifror g0 wg 1 JTATYA THTAT &1 SOAT
ar | 7% *fez & 7 & fa vemaq foea
WA Fgd & mn §, W g o)
TR AT, FTATT o8 § | Y
TG BT F A WSS EI4 § af
ez az 47 & f5 ua #ar T1er g9 FIY
9T HT 30 BTAT ALAT @F FE I
W0 UF ATIHT B FE TE AA qAT
areH FTTHT 48, fawa fzarqana
¥ faz-zq @¥w9 ¥ AT9 20.25
T FT 9T W fqgar a7

~ ~

g ]
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[ s arwa)
919 a7 qar fsmF AArfras gz w7
g fE -

“Punjab has the highest per
capita gr A
T 4 | AT3H FATHA HEIEA, FAL 19
W gra =Ffaqn, qafes 5T F0 937 TS
HISTH §, AT 7 TF &7 FAL G 99 A7
qT & AT A7 G4, FiAT oF q97 §
AT agt arey afrare w741 & A
AT 94T & | w211 Fif A0 65 st
& FATHH, JTATET FAT F a1, et
9T 9@ AT @ FIH ¥ q13 %
G 9909 #, 39 97 F o A
TgFgeana %1 99 31 §, 97 {99 gagra
AT FET FTAT & | § §979 g 70, A
9®T i amT wF w7 Ut #AT aFT @ &
g9 A aR fa=gFara &0 aed qeard
FEE | TEA T3 F 2T eam gy
e #4739 w13 7 fIw wg gw &
A TE, AT qATEE T TF T (FAQL,
40 ®AT AT i TATE | UF §C fHan)
AT TF &7 ATAT TATT FT GFAT §
a9 fF G age ®1 ITR0 qATAT
30vIUE 1 AT AZT 9T FT T AT
& ot ag FgrsaT & fF W awwr g,
qq o=er fggaam 7 adl & |

9 ATCRATIAE T qATfeAT Fgell
AT § | frem fedT amd agr g
g § oF AU T AT FT T
gferare wv  faar, A0 Ady
frerat oY, az Ay 99 @ g fady
WY TSI &, AN AT § T

g

income”

ot Fwrm (i) @ faar a3
§ aadi qrorgAz §8 fae aFar 87

off @ AEw ;. IAST wW
T | JT7 K AT 9 FEA & [
73 fadi #; w37 98 fae a5qr A
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T o faegeara &1 OF T ¢ %
FT FAT & | W gNfaaT 4, feew
faii 7 q@arv® ®TMe

“Jobless engineers of Jaipur have

adopted a novel method to draw public
attention to their plight,

They have set up a tea stall outside
the campus of Rezjasthan University on
the occasion of its annual convocition to
be addressed by UGC Chairman D, S,
Kothari.”

A FIHT 77 ¢ {F eI & AT F
FRifa fegr ARV A3 1 A T

FF 94T 8, UF AIGT qFH( W ow T

Tl G B, IEW AT AT
0T F AT 7T, Y gy <y,
Y T 3qH A6 97 Fa57 31, T 97
A AT & | AT T BT ATET TIHT
g (A 91 A1 § @S F7 T 97 i gAr
TS F, FHT & U G g9 A7E F AT
g a1 931 3@ WA T2 | grATA AR
g fr fa7 7 fa7 g9 aw ¥ zranA fase
FRAIAN W@, gAR T A8 o fa=aga
FEATAT A 93 & !

sft TgENTE Fo WA (TAITT)
F gl Ft ET F |

S} ST AT © T ATTHT &1 Frae
&, 72 91T 1% FIA L VAT F0E 7
3 A A9 98 TET § HIT A
AT T AU TIA FUFITH FETE

“The countiy also faces the danger of

violence from certain extremist political
groups. The doctrines propounded by
these groups are clearly subversive of
our Constitution and the rule of law, and
detrimental to orderly government and
progress. There is no place in a demo-
cratic society for groups which seek to
change the social and political structure
by aimed insurrection.”
faa At fgar, g7 7z gy Fqmaw fF
¥ TaAHE IAF qAfeAF F1 F7 =T
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g 1 Tz AT qm ‘T § HIEA 1 A,
99 {31 § A1 987 97 FAFA § AT
FqYF 97 AT AT ¢

L]

“Election 1s not the way;,; Peasants

Revolution 1s the correct way.’

57 grer AT

“The forces of Liberation are on the
way.” L {
T T AT & -

“There is nothing to fear; Mao Tse-
tung is your saviour.”

foT wmt A1 § -

revolt.

”»

“Be prepared for an armed
Join the Peoples’ army of communes
“Gandhivad and Netajivad are all dead.
For the present Maovad. Spread the
thoughts of Mao.”

“It is not by casting 3 vote alone. We
shall have to win by a fight. So unite
and get ready for the attack ™

T AYE F A17 M TAWA & 1A
FAFT T AT 0T AT F | T@T AN
fager TwT AaTe ST R oTT AT
FET AT FT TFACH T TG AT
qAFTATEE F9 A% & FHFHI & ITHR!
9 W qI AZT ST F FEr OF w0
FA TET § AR 39 F ¥ faqw )
FTIHT ST AT TIA § ATIAG H(
VS FTAT AEAT §, AT FATT THIT
ST & a7 FEAT & fF g o FrA
TRt & 1 AT ara 9y § gfeww QA
#IS &I ATHT T AFIATTS F, AT FIF
F faw §ARE, 7 WA F ART F &7
FH & T G071 AT AT ALATT
® 9T g £ qET 9 S 9% a9 99
T & I9F SART arard Tiawlereie
F1 99 fafareq & = § & FEqange
g, i ¥vafarr wriwaea &, gak At
#, 9% fafqeet w1 08 TRl
faet § fomar sy a8y & 1 s &Y
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IATET 9T @7 PO AT AT
9 gz @y Fzar fr ey fad ardi &,
Feafave TET F) §9 FI, ATL AT
FT AFAE 0F AT 997 F TA I
F1 anerT w7 Fifwer £ F fradn
WAIFGT F A7 FWC AT § AW
AT F1 BET AHT AATE | TR
AT T § % s qrg AT AT-
A F1 fawt § geawma & AT
T AZ 1A F A FATL FVRIT AL
qatfeas famga @i & 71 40T g
FATEY FIATT FAT ERT | ZTATT q@r a1
T & St § AT qqrAT TTEATE, S
=9 H o7 F ) WG T A T8 97
TR Big 7 qF 9¥ gFA0v 20faAe A
a1, f&v =z anfeear-wifzear A=
ST §F & BITHAT & oL
a7 fear | wq grem o 3T R E fw
HIHTT Fl——HT ATFT FOATT FI
THA TG TG § —— AFTHIA W ATAT
TIMT | AT TR AFTATA F JAT F
AT T % F% faar &, Fgr a7 wfe-
f@ dar ore &7 W g AT T TE
ATIET oo FTAT AT o0 A
FT AFTATE F AT 38 A7 T
FL 1T 39 9T &A19 T |

fora A1 & HATems oF o=iT
717 F&r 7E-—4 fedz qa 721 av fa<
# I3T~fF g0 IO€r 39 TEY T qEq
agr Wi g giA fafage =1ga 7 Fev
fr v fog F47 &0 A9 7L 77 TH6D |
Z% a"er § i fog |1 7 70 3o frar,
fo= a7 agr aa-weriieaea @
fAFTAT ST <@T §~—A 99 ETEH TN
& # AR TET AAA--FHT ¥
gfasez ¥ g1 f& 27 a7 It Y
72 ¥ fF AT wiwa FEr 97 gy
ndEemT F  F frar v gfem
# FATT AT FAT FTOM,  TF T
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[T st AT

fafey f 7 it 77 AR A
FAXE Ff ¢ AT FT qFY | ATA
HET 9T A &Y AV AoH7 g vz Aq
TET FT GFA, TN G A AFF A¢ A
#aRar § 5 29 feegrqma &0 @Ay
FI G AA TR E 1 EW AT AGAE
& feggrama 71 am £ gf7n &, ==
HTETAT MGAHE &1, AT ETene T2 @
A HIE ATETAT TIAHE A FET TR,
TH T AT 7 AL IS @ e
Zaft | 17 AT fergeAa &) gang
dT qqIZ F7F A0 WA { T8
AZT F FASTZ fGATAT ATGAT 5 SATTHY
e, f wrgw fafaers g9 aos o
FarFifoor F7 4

TF qq AT § FgAT AR g
AT ag aw ¥ f& gwd g
7Z Al AT Fvar g fF ogAR w
& NI 7, = Wi arEE
v g F AfFT § IA§ A
FLAT ATZAT § o1 2feamm 7 Far g
7aT &, 9= g § st wET quEes
# ag 36 & St FSAT AT § 39T
a¥gT A 36 §, A9 IATIC 36 AT
AT G 9T ®A £7 TZ & | I qqTH
& gzt o7 Aot v o g afz
9% fad F90 & F7 43 qragiA Anfgy
AT FEA A ATRL Ifeeqeeeeq
9% go & ST zaw gar faam o
arqy Sux fAr gma w0 @Y
AT ? 4 WEEIT & AR F FET
AT g FET F FEyee v faan
A ATT FITH ATIFT T T R1 HI(0T
F | FIF WSTAT T FT F0T & |
TR AT 40 GTT FUF F @A T AT
frar § A< § ammar g wgreT a7
& TaIg < famm 91 f A AT AT
W Y FU 7 AT T, WAL ATH
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.=

oty gxazr7 & fog, a7 ¥ T, #09
F7 TE &, 9T TAET AAAE AGy |
& oft zformorr § saar I AT @A
FUT IAFT AT AGT F 2 9FAT Ao
TE AAAET 7 &, 7z FfrEr ) A
Fvw aqifomT £ 7 T v Wi
IFT IAF g7 dvfaq FT9 AT HEIE
fe amar Iawr wgwifvEr 2 far =,
HTIT 37 TR W AT WEA F AT I
ST A o B S ¢
FRfFE 2, AN WA F39 2,
al arr IaF A1fET fF O 39 qe
F1 7T |7 gE AT AT §1T AT
FtETIATAfEa | (Time bell rings)

Tad 7 @ A F g aaa
waer7 @g € fF agr 07 ueefy o=
giar & fr 7Y SfFa 7 Awwan g awr
Fa #1 gonfedr @Y &

F, 2@ AT A1ZE, UF 479 AT
FEAT 12T g [ oS = 997 §H 29
F F AT & AT 49T 7 fAAw
THR] FIS § Al ag I AAAIA | 0F
TET aTd aTrE F7 & F w17 feegears
Fgf s & §, fergeara w7 g &<t
fage &, qa1 g F1 FA fevgeaa w,
T A E TR § wAT ;i &1 W
Ty qaTfer® gl qe9 # FO AWl
FEA A1 T FS & I § FTIF AT
Fifew HAVE G g FEAHT fgwna aqw
JATAT & ATHT AL FL AR |

99T F AT § ATTH FATH
fr Fa7 garT, UH gAL AT ¥ ATXA 9AT
qgH | St AT AT agT AT 378,
70 HIEET TR FTAATA 30§ TG AT
Fraet g1 J1g 47 F1oAT fF 7O 6w
T F T & FAAE gnfae & 8
ZATC A1 A a1 § AT F7 TEATE
fir fw a<g waT #7 AgL Ffayt # v
qYh & Wt frredt v offR fx wwfet
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T ATE H W19 70 RIEETET T FT
TATE AT ATT AW FA WE 97 97H
TG FT WET FOAWITR A OOE
[T JE, AT TARATFA T A AT

afET 2 o AT 4R FIRI AEAT

zfr Fw rzafr wEEm A
fF wa a7 A7o7 0 S%7 g AT a7

AW FENE, o751 EY § A 4L T T
TRTE, IO 4 ZAA AWSKAT AV AT
ZITEE 1 A7 A1 ZHT? AATHL KT AT
sfed A7 #1 A F1 qarva B wifeo
FEET F179

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The House stands adjourned
till 2 rM.

The House then adjourned for
junch at four minutes past one
of the clock.

The House reassembled after lunch at
two of the clock, Tir DrrUTY CHAIRMAN
in the Chair,

THE DEPUTY CHAIRMAN: Mr.
Purkayastha,

SHRI BANKA BEHARY DAS (Orissa):
But who will listen 7 There is no Minister
on the Treasury Benches,

THE DEPUTY CHAIRMAN: T am
glad youn drew my attention to it. There

iy no one on the Treasury Benches. [ did
not notice the Treasury Benches.
SHRI LOKANATH MISRA (Orissa):

And to remind you, this iy the debate on
the President’s Address.

THE DEPUIY CHAIRMAN: I have
no option but to adjourn the House for
fen minutes,

The House then adjourned.

The House reassembled at ten  minutes
past two of the clock, Twue Derury
CiammMAN in the Chair.

THE DEPUTY CHAIRMAN: I must
mention the lapse on the part of the Trea-
sury Benches. ..
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;  THE MINISTER OF LABOUR AND
| REHABILITATION (SHRJ JAISUKHLAL
l HATHI) . T may mention that T came
] here when the bell was ringing. I do not
i know how it was adjourned. I was just
{ here at 2 o'cloch and the bell was ringing.
i 1 do not know how it was adjourned,

\

{

THL DEPUTY CHAIRMAN: 1 may
ewplaio here that when I came to the Chair
and I called Mr. Purkayastha, 1 did not
{ nouce the absence of anyome on the
Treasury Benches, but Mr. Banka Beh.ry
Das drew my attention to 1it, and you were
nowhere inside the precinct, in the House.
So I had to adjourn. But 1 do want 10
appeal to you because it is a very serious
lapse that the Treasury Benches should be
empty when the House reassembles after
lunch. I should also draw the attention of
the House, as Mr. Lokunath Misra has
pointed out, the House would like the other
Mcembers of the Cabinet to be present and
listen to the serious debate that is going on
on the President’s Address. ] hope that
1 such a lapse will never occur, Now M.
!
|

Purhayastha,

SHRI M. PURKAYASIHA (Assam) :
Madam Deputy Chariman, 1 rise 1o support
the motion moved by the Mr. Partbasarathy
and seconded by Mrs, Mangladevi Talwar.
Madam, we are grateful 10 the President
for mentioning about the problem of unem-

| ployment in the country. He has men-
toned specially about unemployment among
technologist, but he has touched only the
fringe of the problem. The preblem of
unemployment is far more devastating and
engulfing. According to modest estimates
there are at least 20 million unemployed in
i this country. Therc are other unemployed
amongst educated, uneducdated, half-edu-
‘ cated and highly educated. In all sections
i of the peaple there iy unemployment,

I would like to draw your attention to
the serious unemployment problem that
is arising in Assam amongst the tea labour,
As you are aware when tea gardens were
opened in Assam, labour used to be re-
1 cruited from Madhya Pradesh, Orissa, U.P.,

Bihar, Andhra and part of Bengal, and in
‘ the course of the last few years those
‘ fabourers have settled there permanently.
| Now the problem has arisen of unemploy-

ment amongst the tea labour. Every year
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this unemployment is going up. It was
first noticed in 1950 when the Government
was proposing to introduce minimum wages
amongst the plantation labour, and since
then we find that the number of employed
workers is going down every year. Accord-
ing to tea statistics—that is the latest tea
statistics published by the Tea Board of
India—we find that during the last few
years employment of labour in Assam is
gradually coming down. In 1958 there
were 5,22,738 labourers working in tea
estates; in 1960 it came down to 4,53,761;

in 1962 it came down to 4,39,085; in 1964 |

it came down to 4,35,693; in 1965 it has
come down to 4,29,528; and this in spite
of the increasing yield per acre. We find
from the same tea statistics published by
the Tea Board that the yield per acre is
going up every year. In 1950 it was 846 Ibs.
per acre; in 1955 it was 949 lbs.; in 1956 it
was 955 lbs.; in 1958 it was 959; in 1961
it was 1,002. We also find from the same
source thet the per capita output in kilo-
gram is going up every year. In 1955 it
wag 310: in 1958 it was 331; in 1960 it
was 379: in 1961 it was 430.

Madam Deputy Chairman, every year
the price of tea is increasing and with
that also is increasing the workload
amongst the tea labour. That is why
those who are working among the planta-
tion [abour in Assam demanded the
setting up of an Enquiry Committee to
enquire into the unemployment problem
of plantation labour, The Industrial
Committee on Plantation set up by the
Government of India discussed this pro-
blem and decided to set up an Enquiry
Committee with Shri N. N. Chaiterjee,
Joint Secretary, Ministry of Labour, a<
its Chairman. That Committee submitted
its report on 10th September 1965, but
since then nothing tangible has been done.
One of the terms of reference of this
one-man Enquiry Committee was to find
out whether there has been a sizeable
reduction of employment in the planta-
tion industry as a whole since 1959 and.
if so, the reasons therefor. The Com-
mittee came to the conclusion that regular
employment in the tea plantations has
definitely gone down, and the reasons for
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this decline in employment wcre given
by the Committee:

(a) Adoption of mechanisation and
other labour-saving devices in-
cluding improved cultural prac-
tices,

(b) Combining of operations, giving
fresh ticca etc.

(c) Tendency towards casualisation as
revealed by the Provident Fund
and other data,

(d) Containing and cutting down the
wage bill in view of the increase
in the cost of production dus to
factors outside the control of the
industry and revision of the
wage structure.

(e) Speculative habits and short-term
objectives of some planters etc.

(f) Rationalisation mainly by making
use of natural wastage in order
to get rid of surplus labour
which cannot be profitably em-
ployed,

But so far as I understand the Govern-
ment has not taken into consideration all
these thinks, What [ desire is that the
Government’s attention should be drawn
to the fact that if this growing uaem-
ployment amongst tea labour is not check-
ed, then they will cause , serious handi-
cap to the economy of Assam. That is
why we suggest that a remedy should be
found for this unemployment problem
amongst tea labour. One remedy will be
fixing a minimum labour force for each
tea garden as has been done by West
Bengal in the case of jute industry. The
Jute Wage Board has given a direction
about maintaining a certain number of
labourers in a jute mill, Similarly, the
contract system that is in vogue in tea
estates should be immediately abolished.
There should be a programme for re-
plantation and extension and there should
be development of cottage and village
industries, Madam Deputy Chairman, in
every tea cstate there is huge waste land
and a good part of this labour can be
profitably employed also on that land.
But Government is not doing anything
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tangible in this respect. You know when
the minimum wage for tea plantations
labour was fixed, it was fixed on the
basis that every man and woman in
family were working. But nowadays
in most of the families there is only onc
single worker and on him depend more
than four or five persons. So, I would
suggest that the minimum wage of teu
labour of Assam should be raised. We
find that recently a Seminar on minimum
wages has recommended that the mini-
mum wage should not be below Rs. 2.
But in the case of Cachar, Tripura, Dar-
jeeling, parts of Assam and Bengal, there
are wages in tea estates which are
far below Rs, 2. So, unless this minimum
wage is increased, wunless there is a
minimum labour force maintained in tea
estates, the tea estates in Assam will face
a serions situation. I would like to
draw the attention of the Government
on this occasion to this problem and
would urge the Government to do some-
thing langible immediately to remove

this uvemployment among the plantation
{abour.

Next, I find that the President in his
Address has mentioned about the machi-
nery for joint consultation and compulsory
arbitration and he has commented that
the machinery would provide a  firmer
and sounder basis. When we discussed in
this House the strike of the Central Gov-
ernment employees, 1 sounded a note of
warning to the Government that unless
the Government dealt with the employees
sympathetically, the situation would be-
come grave, In spite of that, nothing has
been done to stop the victimisation of
workers, for the withdrawal of court cases
and for the recognition of unions, Already,
Kerala und Punjab Governments have
withdrawn the cases against the Central
Government employees there, and I have
no doubt that even the new Government
which is being ushered in in West Bengul
would withdraw the cases against the
Central Government employees in West
Bengal. Moreover, I find from today’s
papers that the leader of the Central
Government employees who led the strike
on 19th September in West Bengal is
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going to be the Labour Minister there.
So, I am definite that these «cases in
West Bengal would be withdrawn If
the Governments of West Bengal, Kerala
and Punjab can find their way to with-
draw the cases. [ find no reason why
the other State Governments should not
do so and restore harmonious relations
between the Government and the em—
ployees. Merely setting up the Joint
Consultative Machinery canmot restore
these harmonious relations, Something
more should be done Government
should prove to the workers that there
is a drastic change in its policy towards
the employees. Unless that is demonstrated
before the workers, they will npever
remain satified. I have grave doubts
whether, with the setting up of the
Joint Comsultative Machinery and com-—

pulsory arbitration machinery alone, alt
labour problems will be solved. This
machinery has been in existence since
1966. 1t was the Government which

refused 1o refer the disputes to arbitration
and forced the employees to launch the
strike on 19th September. Therefore, I
would urge upon the Government o
reorient their labour policy in the interests
of labour and restore healthier relation
among the employees and themselves.

I come from Assam which is =«
backward State. There is so much falk
about regional imbalance and its removal
In spite of that, in Assam no attention
has been paid to set up any industry
worth the name. There are hardly anv
industries in Assam. There is the possi~
bility of establishing paper. sugar, jute.
cement e¢nd other kinds of industries for
which raw materials are available abun—
dantly in Assam. There is a refinery in
Assam, But it is a toy refinery compared
to the refinery at Barauni,

So, I would urge the Government to
remove this imbalance in the economy o!
the country, the imbalance between ome
State and another, and set up industries
in  Assamy which remains backward.

T would like to draw the attention of
the Governmen; to the Memorandum
submitted by the Government of Assam
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to the Fifth Finance Commission in which
they have demanded a legitimate share
of the income-tax, the corporate tax, the
excise duty and the export duty. Unless
thie is done, we will not be able to recover

economically.

Lastly, I would urgg the Government
1o bring the tea industry under 1he
Industries (Development and Regulation)
Act <o that the State Government may
be empowered to take over tha mismanag-
ed tca gardens.

With these words, I support the motion
moved by Shri R. T. Parthasarathy.

SHRI LOKANATH MISRA : Madam,
this morning the House paid its tribute to
one of its Members who expired of heart
fallure two days back, I would not have
brought that into my speech but for the
fact that there are different standards
maintained for cartying the bodies of
different Members who Dbelong to this
House or to the other House. I hope in
the near future the Parliamentary Affairs
Minister would develop a tradition by
which if any sitting Member of either
House of Parliament dies anywhere in the
country, his body should at least be brought
to his permanent place of residence. In
the case of Dr. Baghel who expired the
day before yesterday, no arrangement was
made by the Parliamentary Affairs Ministry
or any other Ministry for the body to be
flown from here to Raipur, The body was
paturally taken at the family expense by
train to Raipur, and I think, by the time
the body arrived there, it would have been
decomposed completely, If thiv ery
human aspect is lost sight of by the Gov-
erngnent, I do not know how they expect
the Opposition Members to have some sort
of understanding with the Government even
on national affairs, The bodies of two
other Members were flown—one from
abroad, from Caire, and the other from
Bangalore 1o Dethi. 1 am <ormy, T am
constrained to make these remarhs about
people who are dead already. But a clear
distinction was made when they belonged
to the Congress side. All the expenses were
borne by the Congress Government for
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bringing down the body from Cairo and
from Buangalore to Delhi. Why, in the case
of Dr, Baghel, was it not done ? T am very

sorry about it.

Now,. . (Interruptions)... | do not want
my time to be wasted. Mr. Mehta, if
you have got any reply, you cam give it
later but not within my time,

»t s Agan (SeE ST FEI)

1 3 7 N HE 41 79% fA FraE

A% wgar qd frar 91 W) &g
WAL (A3IA) FATEE T 9415 A |
No special flight was arranged for it.

SHRI LOKANATH MISRA : 1 did not
say ‘Congress’, I said, ‘the Government.’

ot AW Agan AT T oA FE
T F47 fgar ar
Government also had not paid for it.

st A fm | AT AT F
e fwar wam ar

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRT
MORARIJL R. DESAI) : He was a member
of the Administrative Reforms Commis-
sion,

SHRY LOKANATH MISRA : If a mem-
ber of the Administrative Retorms Com-
mission or any other Commission has a
higher otatus than that of a Member of
Parliament, T have nothing to say, if this
is the guiding line for the Finance Minister
of this country who is a great humanua-
rian.

Madam, T hope you will not take this
time into account, I am very much
worried. .,

THE DEPUTY CHAIRMAN : You have
25 minutes,

SHR} LOKANATH MISRA : My party
has 25 minutes’ time. You will Llow ..

THE DEPUTY CHAIRMAN. Four
minutes have now gone.
SHRI LOKANATH MISRA  Madum,

now while coming to the Address itself, the
President traces from agiiculture 1.+ foreign
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relations. He seems to be very much
satisfied with the agricultural production of
the country this year and last year. I do
not know whether there is any justification
for the complacency shown by the President
in his Address. When because of bene-
volent weather the country's production
has gone up, there is absolutely no reason
why the Government or its head, the
President, should take any credit for it
What should really be taken note of is
how far this planning over these 20 years
has helped the agriculturists to fight against
the weather. If this is not done, and if
you only go on saying that we have had
a good weather and therefore we have good
crops thar gives no credit absolutely to
the Government or for the head of the
State to be advised by his Ministry,
whether it is the Agricultural Ministry or
the Prime Minister or the Home Ministry
or the Finance—Ministry, It is very
wrong to be complacent about benevolent
weather and say that we have produced
greatly during the last two years, My
question would be : What have you done
to contribute to greater production in our
country in the field of agriculture, If you
have really done anything, which are the
projects which are responsible for higher
yield in the country ?

1 will deal with the last item now.
Because 1 have shortage of time and I
have more important things relating to my
State, I would only say a few words on
general things, The President has said
that he visited a number of countries and
that an abundant amount of goodwill was
shown to him during his tour abroad and
that of the Prime Minister.

If the President’s tour and the Prime
Minister’s tour can win us friends, then
we have friends all over the world by
now. It is the basic policy, the inherent
policy of the Government which has turned
every country in the world hostile to
India. I have had the pleasure of going
round. ..

(Interruption)

SHRIMATI SHAKUNTALA PARANIJ-
PYE (Nominated) : Displeasure,
L7 RS/69—7
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SHRI SHEEL BHADRA YAIJEE

(Bihar) : Madam, why should such wrong
statements be allowed ?

SHRI LOKANATH MISRA : Since you
are next to the Deputy Prime Minister of
the country, I would at least expcct that
he would give you the snubbing bueuse
this is not parliamentary practice. Now
coming back to foreign affairs. ..

THE DEPUTY PRIME MIMNISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI R. DESAI) ; I only hope that
the hon. Member will remember this when
he interrupts other people.

SHRI LOKANATH MISRA : Now I can-
not indulge in these things because
I have a lot of things to say. It scems
the entire Congress Party does not want
me to speak.

SHRY MORARIJI R, DESAI : No, no.

SHRI LOKANATH MISRA: Madam,
I had the privilege...

SHRI BHUPESH GUPTA
Bengal) : What about Biju Patnaik ?

SHRI LOKANATH MISRA : Yes, it is
coming,

(West

SHRI M. PURKAYASTHA : His pet
subject,

SHRI LOKANATH MISRA : It is not
my pet subject. It is the pet subject of
every man in the countrv now,

SHRI BHUPESH GUPTA: Madam,
he is an expert on Biju Patnaik.

SHRI AKBAR ALl KHAN (Andhra
Pradesh) : Under your advice.

SHRI LOKANATH MISRA : I had the
advantage of going round a part of the
world and T had the august company of
a person like you, Madam.

(Interruption)

SHR1I M. PURKAYASTHA : That did
not change your character 7

SHRI LOKANATH MISRA : That does
not change my character. It changes the
character of the Congress; that is what I
say. The point is, Madam, that wherever
I went, people started complaining abont
the so-called non-alignment policy of the
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Government. Where it suits the Govern-
ment, it comes out very boldly, as in the
case of Vietnam...

SHRI BHUPESH GUPTA : On a point
of order. He said he had the privilege
of accompanying you. Do you support
what he is saying ?

THE DEPUTY CHAIRMAN: I will
tell you later,

SHRI LOKANATH MISRA : When it
comes to Czechoslovakiz, the Government
is very silent, conveniently silent, about the
matter., When it comes to the Suez Canal,
they are very vociferous about it, When
it conies to Hungary, they are again con-
veniently silent. These attitudes are some-
how misunderstood abroad. 1 hope our
Ambassadors give a correct picture of the
people’s reaction from different countries to
the Government. If the Government closes
its eyes to all sorts of reports which are
inconvenient, then probably a time would
come when India will have to stand by itself,
and there would not be any single friend ail
over the world. Therefore, the satisfac-
tion expressed by our President that he
had visited certain countries and the Prime
Minister had the occasion to visit certain
other countries does not bring us any
pearer at all. That way, every day you
may probably see in the streets of Delhi
some country’s flag flying; that means some
foreign dignitary is in Delhi all the time.
All the same, in timg of crisis, India stands
all 2lone. That shows where we stand.

Therefore, some effort should be made in |

the field of foreign affairs so that we gain
backh as friends countries who used to be
our f{ricnds buy have become indifferent
now,

SHRI BHUPESH GUPTA : Madam. we
want to hear him on Biju Patnaik. On
foreign affairs, he is no good. He is an
expert on Biju Patnaik affairs

SHRT] LOKANATH MISRA
Madam. . .

THF DEPUTY CHAIRMAN : He is
obliging you, Mr. Gupta,

Now,
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SHRI LOKANATH MISRA: ... the
other day one of the hon. Members from
the Congress side raised the matter of the
Khanna Commission. I did not want to
raise the matter of Khanna Commission in
the House because that was being dis-
cussed outside. But since it was brought
raised inside the House, I promised that
day that T would reply to some of his
queries and place my point of view on the
floor of the House while participating in
the debate on Mongay. ] wanted in that
connection the hon. Prime Minister and
the hon. Deputy Pritne Minister to be
present here, I had given them advance
notice. T am happy that the hon. Deputy
Prime Minister is here. But I fail to
understand what has kept the Prime Ministe:
away from the House.

SHRI MORARIJI R. DESAI: May 1|
give an explanation ? I¢ a Minister bound
to come at the sweet will and pleasure of
a hon. Member who wants to speak
about it? I am present here because ¥
want to oblige the hon. Member

SHR] LOKANATH MISRA: Did 1T
ever say, Madam. that they are bound
to come ? What is this? Even the De-
puty Prime Minister is distorting what ¥
said. T only requested them to be present.
It is for them to be present or not to be
present. How do T care about it,

Now, Madam, the terms of reference
are : “(1) Whether the persons mentioned
in the Schedule during the aforesaid period
committed various acts of malfeasance,
misfeasance, misappropriation, fraud, neg-
i ligence, favouritism, nepotism, illegalities,
|
i

irregularities, improprieties and abuse of
their power in matters of administration
of the State in different cases ?” ...

SHRI BHUPESH GUPTA : No reference
to murder and dacoity ?

SHRI B. C. PATTANAYAK (Orissa) :
See also page 792.

SHRI LOKANATH MISRA : You will
have your say. Why do you interrupt me ?
The Congress takes half the time allotted
i for the President’s Address...
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SHRX B. C. PATTANAYAK : Do not
misguide the House. You must read the
facts.

SHRI LOKANATH MISRA : That
monopoly belongs to the Congiess Party.

SHRI B. C. PATTANAYAK : [ have
never misgaided the House.

(Interruption)

THE DEPUTY CHAIRMAN : Let him
have his sat,

SHRI BHUPESH GUPTA : I suggest
that the hon. Member in, the meantime
should read the whole report,

SHRI LOKANATH MISRA : Provided
he understands it.

SHRI DAHYABHAI V., PATEL:
Madam, :opies of this report should be
supplied 10 all Members. I understand
that copies posted to some of us have been
pinched from the post offices,

SHRI LOKANATH MISRA : Madam,
my time 1, -unning out. Now, Mr. Khanna
Says. ..

SHRI P C. MITRA : Madam, will he
place the re2port on the Table 7

SHRI LOKANATH MISRA : If that is
allowed,

THE DEPUTY CHAIRMAN : He has
got it amd many other Members have got
it,

SHRY MORARIJII R. DESAI: How all
this is relevant here ?

{(Interruptions)

SHRI LOKANATH MISRA : 1 do not
know why ~uch a lot of disturbance is
there whea T start speaking.

Now there is the latest editorial of
Statesman, one of the most balanced papers
in the country, on this Khanna Commis-
sion Repori. 1 begin with that, T will
read a poction of that editorial. Tt says:

“Reporis of various enquiry commis-
sions i india would perhaps be pub-
lished more promptly if they were more
concise and less prolix than the Report
of the Khanna Commission which went
into varicus allegations against three
former Chief Ministers of the State,
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Mr. Biju Patnaik and others plainly
declared the summary issued by the
Orissa Government unfair and its publi-
cation politically motivated. The num-
ber of charges against the arraigned
three was indeed large; but an 812-page
Report might have seemed more relevant
if there were in it fewer obiter dicta on
abstract justice and the public weal.
The reference to the sunken cheeks
and lustre-less eyes of the poverty-
stricken people of Orissa undoubtedly
be speak a broad humanitarian approach;
but in an enquiry into allegations of
corruption and abuse of power, elabora-
tion on who was the architect of the
election victory in 1961 or what kind
of Chief Minister Orissa needs seems
hardly to the point.

Those with fewer than 802 pages at
their disposal will only note that some
very grave charges had been levelled
against Mr, Biju Patmaik and Mr. Biren
Mitra and that while some were un-
proven, others were not; those proven,
five against Mr, Patnaik and seven against
Mr Mitra, are not less grave because
the Khanna Commission confirms popu-
far knowledge that the former is a man
of great drive and dynamism. The
report also confirms the equally popular
suspicion that there was during the rule
of these two gentlemen widespread abuse
of power, extending perhaps beyond
what the Khanna Commission charmingly
calls “financial indiscipline.”

Now, Madam... (Interruption by Shri
B, C. Pattayanak) Please sit down. [T have
my doubts whether the hon, Member

understands what T say.

SHRI BHUPESH GUPTA : Biju Patnaik
Is a lost cause,

SHRI B, C PATTANAYAK: 1t is a
lows to the country even.

SHRI LOKANATH MISRA: It is a
loss to the country ? What a climax, what
a fun!

Madam. ..

(Interruptions)

THE DEPUTY CHAIRMAN : T think
there cannot be so many interruptions.
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SHRI LOKANATH MISRA : In view of
these interruptions, Madam, you would
give me about five minutes more.

THE DEPUTY CHAIRMAN : Yes, 1
will give you, N

(Interruptions)

SHRI LOKANATH MISRA : Madam,
he says serious allegations have been made.
1 just want to tell the House what the
word ‘“impropriety” means for Mr,
Khanna.

“Serious allegations have been made
and grave charges have been levelled
against the respondents of impropriety
in the discharge of the functions as
Chief Minister, Ministers and Deputy
Ministers of the State of Orissa.”

This is what he says and he says that
under clause (1) ‘“‘impropriety” should in-
clude all these for a public man, A pub-
lic man who holds an office of responsibi-
lity either as the Chief Minister or any
other Minister, if he indulges in any of
these, “malfeasance, misfeasance, misappro-
priation, fraud...” this amounts to “im-
propriety”. That is what Mr. Khanna
himself says.

Now, Madam, I would indicate some of
the findings of the Khanna Commission. As
regards the Kalinga Industries, Mr, Khanna
says :

“The material on the record shows
that the transfer of the Low Shaft Fur-
nace Plant to the IDC has proved to
the Corporation a pretty costly venture
and not a gift as it was described by
Shri Patnaik in his note dated March 6,
1963 to the Union Minister of Plann-
ing."

This was a frand. He said something, but
he meant something else. He told the
entire country, he went on telling the en-
tire country that he made a gift of it...
(Interruptions) Madam, does the honour-
able Member wish to say that his inter-
vention would strengthen his cause? It
does not beczuse a foolish friend s
worse than a wise enemy...

(Interruptions)
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The next is this:

“The mines, on account of which the
Plant was set up, have been retained
by B. Patnaik Mines Private Limited."—

He retained the mines while he handed
over the unprofitable concern, the Kalipga
Industries—

“The position, as it emerges in the
final analysis, is that Shri Patnajk was
able to get rid of ,..—

Madam, Mark the words “get rid of"—

“,..and sell to the IDC the Low
Shaft Furnace Plant, which in his own
words was uneconomical, and retain for
his Company the mining lease, for the
retention of which he was so keen that
he had to file a writ petition in the
High Court, even though the Low
Shaft Furnace Plant and the mining lease
were admitted by him to be linked
together,”

One was a paying concern. He wanted to
hand over the uneconomical concern to
the Government of Orissa while he retain-
ed the other paying concern, He was a
very clever man.. .

(Interruptions)

THE DEPUTY CHAIRMAN: Order
please,

SHRI LOKANATH MISRA : And then,
Madam, about the trusses allegation he
says :

“Trusses of the value of Rs.
77,91,217.41 Paise were purchased by
different departments and a Corporation
of Orissa Government from Kalinga
Industries after Shri Patnaik assumed the
office of the Chief Minister on June 23,
1961 till March 31, 1965.”

In respect of the order placed on August
13, 1962, the necessity for tubular structures
was felt by Orissa Mining Corporation soon
after an offer was received from Kalinga
Industries for supply of those structures. ..

SHR1 B, C. PATTANAYAK (Orissa) :
What about number 14 ? “There was no
impropriety in that transaction...”

SHRI LOKANATH MISRA: I have
already told you. Do I have t» repeat
it that a foolish friend is...

(Interruptions)
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SHRI B. C. PATTANAYAK : Do not
think that you are a wiser friend.

SHRY LOKANATH MISRA : Then,
Madam, “‘the demand for those tubular/
structures by Orissa Mining Corporation
was made to synchronize with the number
of such structures offered by the Kalinga
Industries on the ground that it would
be necessary to stockpile them” :

“Although the transaction involved an
amount of Rs. 16 lakhs the normal pro-
cedure of getting quotations from
different concerns or inviting  tenders
was not adhered to.”

“In order to keep up a semblance ot
comparative rates Messrs, Stewarts and
Lloyds were asked by telephonic trunk
call to send their quotation immediately
and a somewhat obscure comparative
statement was prepared on the basis of
their telegraphic quotation.”

These are the clear findings. Then he
roes on to say:

“The normal procedure of inviting
tenders, limited or otherwise was not
resorted to and no quotation from any
other firm was invited. This course was
personally approved by Shri Patnaik as
Chief Minister. The whole official
machinery moved in such a manner as
reveals anm attitude that the offer made
by Kalinga Industries had to be accept-
ed in its entirety.”

“Omne-third of the 2,500 trusses order-
ed for Paradcep Port remained unutiliz-
ed till April, 1964.”

Then, I come to another contract in which
Mr, Patnaik himself is also found guilty :

“Shri Patpaik concurred with the
orders made by Shri Mardaraj and the
former’s note shows that he was fully
cogmzant of the matter.”

“The facts reveal that an abnormal
and an unusual procedure was adopted
by Shri Mardaraj with concurrence of
Shri Patnaik to favour Shri Kanungo
with the award of contract.”

(Interruptions)
These are the clear findings.
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SHR] B. C. PATTANAYAK: Is that

the difference between the findings of the

Sub-Committee and the findings of the...
(Interruptions)

SHR] LOKANATH MISRA : There is

a lot of difference. (Interruption)

In another place in his findings Mr.

Khanna says—

“The irdny, however, is that Shri
Patnaik allowed such a sway to the
pecuniary and business interests of the
companies, which had beep started by
him and with which. ..

SHRI B, C. PATTANAYAK : Please

read the full chapter,

SHRI LOKANATH MISRA : It is for

you to read it. I will read whatever is
relevant for me. You kindly read the en-
tire thing ... (Interruptions) Madam,
what is this permanent interruption ?

“The irony, however, is that Shri
Patnaik allowed such a away to the
pecuniary and business interests of the
companies, which had been startd by
him and with which his family members
were associated, in dealings with the
State Government, that within two or
three years of his stewardship his public
image became tarnished and the hopes,
which were built around him, were
shattered to pieces.”

In another place he goes on to say :

“If Shri Patmaik felt no compunction in
allowing the concerns, with which he and
his family members were associated, to
enter into major contracts with the State
Government, Shri Mitra likewise had
no such hesitation.”

Now, Madam, I would just say another
thing. In yet another place Mr. Khanna

says quoting from the Khanna Commis-

sion’s report :

“This is specially true in the set up
of a nascent democracy like ours
wherein the role of a minister has got
to be that of a pioneer rather than of
a pirate, of a public sentinel rather than
of a self-seeker, of one dedicated to
the public weal and not one obsessed
with the desire of personal gain.”
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This is what he says about the entire
thing. There is only one thing more where
he says:

“The charges proved would bring the
one against Shri Patnaik within the
ambit of the words ‘committed various
acts of... improprieties and abuse of
their power in matters of administra-
tion of the State’, as given in clause (1)
of the notification appointing this Com-
mission of Inquiry and reproduced in
Chapter TI of Part 1. Tt may be that
those allegations would also fall under
some parts of the other clauses of the
notification which in a way overlap
clause (1).?

Therefore, he has not dilated on that as-
pect. It is enough that he has found Mr.
Patnaik and Mr. Biren Mitra guilty of all
these charges of misappropriation, mis-
feasance, etc. (dnterruptions) You in-
tend to say that he is a pirate ? You khow
what a pirate means.

(Interruptions)

I shall come to the next item for which
1 requested the Ddputy Prime Minister
to be present here, This is an Incometax
clearance certificate which Mr. Patnajk
goes on distributing including to the oress.
It is a photostat copy. In public meetings
also he has shown this. This is a fraudul-
ent thing. The Finance Minister himself
is present here...

(Interruptions)

THE DEPUTY CHAIRMAN: I do not
think he should be interrupted like this,

SHRI LOKANATH MISRA : It is for
the Finance Minister to say.

SHRI BHUPESH GUPTA: It is in-
teresting that Mr. Patnaik has at least one
person in the country to support him. 1
have not seen anybody now talking about
him but my esteemed friend is a coura-
geous person.

SHRI B, C. PATTANAYAK : You are
telling a lie and I am telling the truth.

SHRI LOKANATH MISRA: Mr.
Gupta, he says you are telling a lie, ‘Lie’
is an unparliamentary expression,
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SHRI BHUPESH GUPTA: I do not
mind because the person who, even after

all this, supports Mr, Patnaik muoet not be
in his senses,

THE DEPUTY CHAIRMAN: 1 do
not think you need interrupt amy more
like this.

SHRI LOKANATH MISRA: He is

also involved. Coming back to the busi
ness, here is an Income-tax clearance cer-

tificate from the Income-Tax Officer,
Cuttack, Central Circle. I have shown
this to the Deputy Prime Minister. It is

an individual clearance. The first column
says : "‘Name and style of the company or
individual in which the appli.ant is assess-
ed or assessable to income-tax and address
for the purpose of assessment’. It is
given: °‘B. Patnaik, inviduval, Ananda
Bhawan, Tulsipur, Cuttack’. Then name
and address of all companies, firm or asso-
ciation of persons in which the applcant is
substantially interested in his individual or
fiduciary capacity—Kalinga Tubes Limited,
33, Chittaranjan Avenue, Calcutta. There
is another sentence which the Income-tax
Officer writes as follows :

“In my opinion the assessee mentionec
above has been doing everything possible
to pay the tax demands promptly and
regularly and to facilitate the completion
of the pending outstanding proceedings.”
I have my own, doubts which X expressed

personally to the Deputy Prime Minister,
I have always had my allegations against
the Finance Minister in this country, He
is one of the supporters of Mr. Patnaik
and had I not known about it cemt per
cent., I would not have said it, (Interrup-
tions) You can defend your Department.
You have to. Duty warrants that you have
to defend your Department. T have a copv
of the book ‘After Nehru who ” where the
author has mentioned that Mr. Patnaik is
one of his supporters and I believe he is
in his confidence. I may be wrong. |
would be happy if the Finance Minister can
now declare in the House that he had
never given protection to Mr. Patnaik. .

SHRI MORARIJI R. DESAl: 1 have
given protection to nobody.

SHRT LOKANATH MISRA As against
this certificate, Mr, Banka Behary Das for-
tunately had put a question the reply to
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which was given. It says that there are
six companies in which the outstanding
arrears some to Rs. 98 lukhs. I do not
mix up the two. The Finance Minister will
immediately take advantage of this because
he is a technical person and knows how to
give concessions and where to give conces-
sions, What does the question ask ? The
question says : Will the Minister of Finance
state the amount of arrears of tax due from
the different concerns separating from those
with which Mr. Patnaik or his associate is
concerned. These are Mr. Patnaik’s con-
cerns. I am surprised to find that the name
of only one of the companies is mentioned
here against the column ‘companies and all
sources of income’ and they have given a
clearance. With this clearance he can now
apply for a passport and go out. He has
other arrears of Income-tax and I have
grave doubts whether he is not going to fly
away because he is neck deep in debts and
he wants to make it convenient for him to
go away from this country, with this clear-
ance which is a fraudulent thing.

SHRI N. PATRA (Orissa) : You were
saying the same thing last year. He never
went out,

SHRI LOKANATH MISRA : He could
not go out because his passport was im-
pounded. He would have gone but because
of my persistent questioning his passport
was impounded and therefore he could not
£0.

SHRI BHUPESH GUPTA: It is not
fair., He said Mr. Patnaik wanted to leave.
Why after all should he leave the country
when he can make so much money with
that here ?

SHRI LOKANATH MISRA : As long
as the Minister of Finance continues he
might stay. Nobody in the world is given
an individual clearance like this in respect
of one of his companies. If it is an indi-
vidual clearance certificate, it is in respect
of his income, might be national or inter-
national and in the case of Mr, Patnaik it
is a definite special favour giver. It is in
connivance with the Deputy Prime Minister
and his Department.

(Interruptions)

SHRI MORARIJI R. DESAI: Has the
hon. Member realised that several certifi-
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cates are given by officers which never
come to the Ministry ?

SHRI LOKANATH MISRA : I do not
mean personally you have done. You are
responsible for every act of the Ministry.
Without the approval of Mr. Morarji Desai,
no Minister would do.,.

{Interruptions)

SHRI MORARIJI R. DESAI:
the blackest lie.

(Interruptions)

SHRI LOKANATH MISRA : This is a
serious matter, If anybody gets a clearance
like this, he can apply now for a letter of
intent. When he has lakhs of arrears he
was giveny this clearance, I do not know
how. He got a letter of intent for a Ferti-
lizer Factory and when I brought it to the
notice of the House that he got a letter of
intent for Rs, 8 crores when he was in
arrears of one crore of rupees, then it was
stopped. What is this going on 7 What is
this bungling going on here, I do not
understand. Therefore I would plead that
the hon. Finance Minister either prosccute
Shri Biju Patnaik if there is fraud on his
part, or outright dismiss the person who is
called the Income-tax Officer there, who
has given this clearance certificate to him,

SHRI MORARIJI R, DESAI : I can only
say that T will inquire about it and do the
needful,

SHRI LOKANATH MISRA: Thank
you,

THE DEPUTY CHAIRMAN : Have you
given his a copy ?

SHRI LOKANATH MISRA : 1 shall
now give him a copy. He must have got
it already from Shri Biju Patnaik., I shall
give it now officially, but non-officiaily he
has got it already.

This is

Now, Madam, the other point is that Mr.
Biju Patnaik has eaten away a lot of in-
come-tax, which was collected at source by
his companies; he has not deposited it.

SHRI DAHYABHAI V. PATEL :
minal misappropriation.

SHRI LOKANATH MISRA : If it had
been any other person, action would bave

Cri-
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heen taken against him long ago, a prose-
cution launched against him, But as far
as Shri Biju Patnaik is concerned, why is
Mr. Morarii Desai so charmingly soft
about him? Why is it so? You should
cxplain your conduct and since...

SHRI MORARJI R. DESAI: Not to
you.

SHRI LOKANATH MISRA: To the
House. The House is sovereign; if you say
that, I demand it in the name of the House;
the House is sovereign here. I demand that
a prosecution should immediately be staried
against Shri Biju Patnaik for these crimi-
nal offences.

Now, Madam, somebody here raised the
~ question of the report of the Mudholkar
Commission. The Mudholkar Commission
was one which our Government voluntarily
set up against itself. And there is a case
in the High Court for which it could not
be released. All the same, 1 hope the hon.
Members, the Congress Members at least,
in this House, would take cognizance of the
fact that a Minister, Shri Vidya Charan
Shukla, has said here that the Commission
was not appointed as a Commission of
Iaquiry and that he (Shri Mudholkar) held
a confidential inquiry and submitted his
report to the State Covernment in Septem-
ber, 1968. Now, if the Mudholkar Commis-
sion report would be released to the public,
it will be done volutarily by the State Gov-
ernment itself. Otherwise, if there is a de-
mand for release of that inquiry report, then
we shall demand that the inquiry against
Mr. K. D. Malaviya conducted by Shri S. K.
Das— that the report submitted by him—
should be made public. It may be that the
Goverrment has decided to release it, but if
there is a demand from the Congress side
here and now, I would give them the other
analogy of Shri K. D. Malaviya’s case in-
quired into.

SHRI BHUPESH GUPTA : On a point
of order. My friend is saying that if we
demand this particular report he will ask
for the report against Mr. K. D. Malaviya,
This is not fair.

. SHRI DAHYABHAI V, PATEL: We
must get both,
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SHRI LOKANATH MISEA : Madam,
one point more. There is an atiempt on
the part of the ruling party here in the
Centre to create disturbances in different
States. Will Mr. Bhupesh Gupta kindly
listen ? It is about his State also. Now,
Madam, there is an attempt on the part of
the ruling party at the Cenire, I mean the
ruling Congress Party, to create disturban-
ces in different States, where non-Congress
Governments are functioning. Oune such
case came to my notice when the Orissa
P.C.C. chief started to hold a demonstra-
tion in front of the Assembly House. It is
an elected Government in Orissa and it has
just come into power, for two years now.
If the Centre-State relationship could be
better maintained, if the Centre-State rela-
tionship could be cordial, Madam, the
Centre could administer public affairs pro-
perly, and the States could also administer
their affairs properly. On the other hand,
if disruptive elements in the Congress Party,
if people who are in the Congress Party,
if they go on creating all sorts of disturban-
ces like the ones that we had in the shape
of communal disturbances in different
places in Orissa, then could the Prime
Minister ever conceive that cordial rela-
tionship could grow between the Centre
and the States? Therefore, Madam, I
would request the Prime Minister and the
members of the Congress High Command
who are here in the administration to
admonish their own people in the ruling
party, in the Congress Party, wherever they
aro—they start creating trouble for the
State Governments, You must know how
to live yourself and allow others to live.

Thank you.
SHRIMATI SATYAVATI DANG
(Himachal Pradesh) : Madam, Deputy

Chairman, I rise to support the Motion of
Thanks on the President’s Address moved
by Mr. R. T. Parthasarathy. I must con-
gratulate the Government for the appreci-
able work done by them last year. It is
very unkind of friends on the opposition
benches to say that if there ig an improve-
ment in the production of foodgrains it is
because of Nature, that it is Nature’s gift.
And if Nawre is unfavourable, then they
put the whole blame on the Government
and on the ruling party. It is all wrong
because, during 1968-69 also, we had a
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very bad time; lots of places went through
very bad periods of droughts and flouds but
it was due to the good administration of
the Government that foodstuffs could po to
the people in distress in those places, and
not a single death occurred anywhere in
India. I do not think we can still forget
how many people died every day, particu-
larly in that famine in Bengal, and in other
places, when there were droughts or floods;
we cannot forget those olden day., those
British days. So it is all wrong to make
such sweeping charges. Because one has
to criticise, he brings in Nature’s gift or the
absence of it to deny the Government its
due credit in the matter of agricultural pro-
duction. Such a criticism does not help.

I am very happy to see this time that the
needs of the farmer are being thought of,
that the Government is also conscious of
the important role of the farmer in this
country, because up to now all develop-
ment has been assisted on the basis of the
population a State had or a territory had,
and there has been more urban develop-
ment than rural development; all attention
has been paid to the population living in
the bi cities or big towns and near about,
and for the people living in the villages
very little improvement has been done,
very few facilities have been provided.
Now, as we can see from the reports, the
greatest emphasis is placed on irrigation, I
am glad that we have come to this concrete
conclusion at long last because, up to now,
although we people have always been pres-
sing tor more and more irrigation, there
was nothing very substantial which the
Government was doing. People scem to
forget the people of the village and the im-
portance of providing irrigation facilities to
them. If the people of the village are not
going to produce food for the people in the
cities and towns, I do not know how the
people in the cities and towns will live.
I am glad that at least this time the Gov-
ernment has given first priority to irriga-
tion, all over India. But I must say here,
Madanm,. that though it is all right for the
whole of India to haveé irrigation as the
first priority, in the hills it is not the same
because, in the hills, even if you give first
priority to irrigation, we cannot use the
irrigation machinery, whatever it is without
adequate road construction. In the hills
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first priority shou!d be given to the coms-
truction of roads because, unless communi-
cation facilities are provided in the hills, it
is not possible to develop the area, to put
through any scheme of industrialisation
there, or any other thing. Take the State
of Himachal Pradesh; as you know, it is
all hill arex and it is all rocky land. There
is very little !land in between the rocks
which can be irrigated. Don't think that
[ am against the irrigation part of the
State’s development. Certainly all the land
needing irrigation should be irrigated; there
should be irrigation facilities provided. But
the difficulty is that the Planning Commis-
sion is applying one yard-stick all over the
country for irrigation purposes, and they
say that if you spend so much moncy on
irrigation, you must supply water to so
much area. It is very essential for the
Government to realise that in the hills the
extent of lands #s very small and for irri-
gating them water has to come from a very
long distance, and the water has to be
lifted from the river, if any, or the nullah
around the land area and that will cost
money. Roads in the hills cost up to Rs. 3
lakhs per mile becauvse we have to cut
through the rochs and it does cost more.
But in the plains you only have to collect
the earth. make the road and tar it and
naturally it costs very little. So if you
apply that yardstick to us it will be diffi-
cult for vs and we will not be able to do
anything. The same is the case with irmi-
gation and the Government must reconsider
it. They will have to provide us more
money though you could say that we will
not be able to produce that much of food
for the mopey which they provide when
compared to the plains, But you will agree
that we will became self-sufficient at least.
At least I carr say about Himachal Pradesh
that we work very hard as we did in the
matter of providing good roads. And we
are all grateful to the Government for
having given all that money for our roads.
Up to now nearly 30 per cent of our
Budget has been spent onty on roads and
that is why today Himachal Pradesh is one
of the most forward areas in the hills, Of
course we cannot compare ourselves with
the plains and it is not fair to do so. We
have done 2 lot of work on the roads and

that has helped the progress of the farmers,
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[Shrimati Satyavati Dang) throush the channels. That oui elder
generation has already done. TFhe only

T would also mention here that it is not
correct to place emphasis only on growing
wheat and other crops in the hills because
you hnow in the hills the terrain is very
uneven, and it is not economical to pro-
duce wheat and other such crops. This
natura! feature of the hill area has to be
taken into account and only whatever can
be grown there should the people be asked
to grow. And it will be beneficial for the
country also, I am not saying only about
Himachal Pradesh., I think c¢verywhere in
the hills the first priority should be given
to constructing roads because once the
roads are there so many other things can
be done, We have been asked to set up
industries and other things but industries
also cannot be set up unless the roads are
there. Even for bringing the timber down
to the plains you have to have roads, I
am saying this again and again because in
the Planmng Commission we have been re-
peatedly askhing the Government that first
priority should be to roads but they do not
seem to agree with that, That is why T
am bringing this matter to the notice of
the House, that is, that in the hill areas
roads should be given first preference. For
example in Himachal Pradesh in the border
area of Kinnaur previously we did not
have any roads, and you will be surprised
to know that wheat which costs about
Rs. 35 to Rs. 40 in Simla was being sold
at Rs, 120 to Rs, 140 there because the
wheat had to be taken there on the backs
of sheep or on mule back. Now because
of our policy we have got a road which
connects this area and the oprices have
come down to nearly half., But stil we
need quite a number of roads; there are
still areas where things cannot be taken,
You can imagine how difficult it will be
for the people in those border areas to pay
Rs. 120 to Rs.140 for wheat. 71 am glad
that the Planning Commission in the Fouarth
Five Year Plan 15 determined to “progres-
sively bridge the gap between the needs
of the people and the resources in sight.”
That one statement will cover this demand
of ours that roads should be given first
preference. So far as irrigation is concern-
ed. for us in the hills irrigation means lift
irrigation, not the irrigation as is generally
understood by people, that is, taking water

thing lett for us is 1o it the water from
the khuds ot fiom the rivers so thal we
can have water for purpose of irfigic ¢

Another thing 1 want to speak shout i,
so far alt development work has been done
only on the population basis, Maybe it is
all right for others; I do not say that it
is not all right, but in the hills, Madam,
as you might have seen, people are <catter-
ed about. We have got fewer seople com-
pared to the area, One-third of the hill
area has to be under forests; you cannot
cut them down. If you assess our require-
ments on the basis of population we cannot
go far. That is why T say it should be
on the basis of requirements and not on
the basis of population. In the hills the
population is very much thinner than in
the plains. In the plains you may have a
village of 5,000 or 6,000 people but in the
hills we may have villages of five to ten
houses. 1If it is a very big village we may
have 500 people in that village. So you
can understand that if it is only on &
population basis nothing can be done for
the hills So my point is, for the hills the

« yardstick should be changed and it <hould

not be same ag it is for the plaine,

We are grateful to the Government for
the generous way in which they have been
giving money to us and there i< not a
single time when we do not praise the
Government for that, but T do not know
what hag happened recently since the merger
of the Punjab hill area with the old
Himachal Pradesh. Now the population
has more than doubled, as also the area
has more than doubled, but our grants have
been cut into almost half, For our deve-
lopment we were getting Rs 87 crorcs;
that was the tentative progtamine With
the addition of this new area we hoped
that the Government of India would at
Icast double it if not more because the
arca that has now been merged with
Himachal Pradesh is much more backward
in the sense that there ig nothing there—no
roads, no development of any sort and we
have to do everything, Instead of d-wbling
the amount or at least making it Rs. 150
crores they have only increased the re-
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sotrces to Rs. 91 crores and another Rs. 3
crore, they have given for electricity gene-
ration. That means they have given only
five or six crores of rupees for the new
area that has come in. No doubt we are
stil gratefol for whatever the Government
is giving but our aspiration was that our
brethren who have merged with us should
also have the same facilifies as we are
having. If it is to be done, whatever pro-
gramme was there in the old Himachal
Pradesh will have to be curtailed by about
40 per cent, Now these are border areas.
We have got a very long border with Tibet
and also with Pakistan and I do not see
in what way we are different from the
other border areas, While other people
shout about we are all law-abiding people.
The Government is anxious that there
should be no disturbance of any s<ort in
such border areas and I am happy to say
here that ours is the one Pradesh on the
border where no disturbance of any sort is
happening and the people are loyal to the
‘Government, and I think the Government
should take this also into account.

1 am really happy that the Assam Hill
States have been made an autonomous State
within the State. 1 am glad that the
Government has realised that the aspira-
tions of those people should be fulfilled but
1 absolutely cannot understand why the
‘Government could not think similarly
about us in Himachal Pradesh, because as
far as development is concerned, as far as
education is concerned, as far as other
things are concerned we have proved to the
Government that we are prepared to go
through all the difficulties, but everytime
we are told that we should be viable if we
are to be given Statehood. I do not under-
stand this view point at all. I would ask
the Government whether there was any
Pradesh which way viable when it was
made into a full State. Why should
Himachal Pradesh alone be asked to prove
that it is financially viable before it is
given Statehood ? What happened to
Kashmir ? What happened to Assam ? You
have made the Asam Hill States autono-
mous within a State. Are they viable ? Ts
it only the Himachal Pradesh people who
have to prove to the Government that they
are viable even though I still say we are

{24 FEB,

1969) on President’s Address 1122
viable ? To prove that we are a viable
State, we have given you a long list last
time. Tt is very sad as far as Himachal
Pradesh is concerned that there is no place
where anything has been mentioned as to
when Himachal Pradesh is going to get
its Statehood. At last, Nagaland got it
1 hope the Government will look into our
case and that we will not be hept in the
dark for a long time,

SHRJI M. R. VENKATARAMAN (Tamil
Nadu) : Madam, the President’s Addrees
has really been a very big disappointment
so far as I am concerned. 1 am using a
very mild word,

AN HON, MEMBER : You can use a
very strong word.

SHRI M. R, VENKATARAMAN :
Strong words will not break your bomes,
You are the last people to be affected even
by things stronger thap words. So, I
will not waste time on that. Now, I can-
not think of a greater attempt at compla-
cency, when such a serious crisis is facing
the country. When the Government has
outlined its policy in the President's
Address, 1 cannot think of greater com-
placency than what it has displayed in it.
I cannot think of a greater deception of
the people than what is sought to be made
out in this document, by suppressing what
is really happening in the country, by
trying to paint a very rosy picture, even
by hiding many things which have actually
happened and which this House or the
other House has had to tackle, Govemn-
ment has had to tackle and political parties
have had to face. These are issues com-
mon to all of us. There is no question
of trying to run away from realities. That
is why T will take the last paragraph of
the President’'s Address first, The President
makes an appeal to everybody in the name
of Gandhiji that we must all pull together
and make our country great. He says:

“While we can argue with one another
within the limits of reason and rationali-
ty about the best means and methods
to be adopted for reconstructing our
society, we can all unite in a purposive
effort to build the India of Gandhifi's
dreams......
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1 can only say these are words and nothing
but words and platitudes. I say that this
effort to pose, as though all of us can in
a goody, goody way get together some-
how and build India’s greatness and future
is just trying to deceive the people. The
Congress Government, the Congress parly,
running the Government from the Centre,
has got certain policies. It has  been
following certain policies. These policies,
according to my party, according to me,
according to many others—may be for
different reasons—have brought not pro-
gress, but disaster to the coungry. Now,
are those policies correct? Are there
alternative policies which the country has
to consider 7 If so, should we not think
of such alternative policies and save our-
selves, at least even at this late stage ?
That is how I would approach the pro-
blem. 1 would say there is no question
of saying that we can all get together,
We cannot get together, We cannot ob-
viously get together. It is not a personal
affair. I bear no ill-will to anybody. Let
him belong to any party. Just as 1 am
loyal to my party, sincere to my party,
sincere to my convictions. I respect the
political convictions of everybody else in
this House and his loyalty to the party of
his choice. But then it is not a personal
matter between us. It is not merely an
cxpression of a pious wish about the
tuture welfare. It is a straight question
of the Congress’s policies proving them-
selves to be more and more bankrupt and
alternative policies being fought for by
the people of this country and brought
into operation. Without a chamge in the
policies being pursued by the Congress
Party, there is no future for our great
country. This is the central thing I would
like to make by way of criticism on the
Address,

I shall now go from the last paragraph
to the first paragraph of the President’s
Address. Here what is sought to be done
in the Address, it seems, is a realistic
appraisal of the year under review. My
whole case is it is essentially a realistic
appraisal that is evaded. A false picture
is presented, Complacency is displayed.
This House is prevented from really facing
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up to the problems, which confroat us.
I do not want to just criticise in the
abstract. 1 will take a few things con-
cretely and show why I have made such
a statement. 1 wish to talk with a sense
of responsibility in this House. Take, for
instance, agriculture, Yes, by and large,
we are essentially a big agricultural coun-
try. We are an Asiatic country where the
rural sector plays such a big role. Now,
the President’s Address tells us that econo-
mic recovery has begun and on the agri-
cultural front there is a decisive upward
turn in agriculture, Is it true? Is it
decisive ? It is also coupled with a statement
about two good harvests. Suppose the
harvest fails, We have been accustomed to
Congress Ministers, either at the Stato levet
or at the Central level, telling the people,
when there is a good bumper harvest that
they have solved the problem of food,
that things are all right. Then, in the
event of a drought coming again they re-
sort to, what we say in our State,
“Varuna Japam”. ‘That is a prayer to
the God of rain. Some such thing must
be resorted to, There is no other way
out, Now, my whole point is this, The
President’s Address claims that a decisive
upturn in agriculture has taken place in
the country, in the year under review.
Do you know what it bases itself on ?
It is based on fertilisers, tractors, more
credit, massive investment in the agricul-
tural sector and our farmers having become
scientific. I do not want to be sarcastic,
but really who arc the people who buy
tractors? Who are the people who get
fertilisers, by and large? Who are the
people who get credit? Who are the
people who make massive investment?
Even so, do we not know in this House
that a substantial part of the massive
investment, which is given from State
funds, is granted to influential gentlemen;?
So, it is all a question of good harvest
and modern scientific methods of agricul-
ture having increased production. 1 am
not against increased production using
sclentific methods. But T say, in a country
where the overwhelming mass of the
population consists of ordinary peasants,
the working peasantry, to fcel complacent
that we have solved the agricultural problem
by credit extended to the upper dirata, by
scientific interest being displayed by a
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certain top strata of the peasantry, is not
right. This is nothing but fooling our-
selves. We will wake up only when it
is too late. For instance, according to me,
with all these things like tractors, good
ramn, good harvest, scientific fertilizers,
and so on, without land reforms there is
not going to be any permanent advance
on the rural sector so far as India is
concerned. This Address is significantly
silent on the land reform measures. It
does not want to say that the land re-
form measures of the Congress Govern-
ment have failed. It does not want to say
even what some members of the Congress
Party among themselves at Congress Party
meetings or in their Committee meetings
do say today that their land reform
measures have become ineffective.

In my State of Tamil Nadu the agricul-
tural labour is about 40 per cent of the
peasantry in Tanjore district; it is not
Jess than 30 per cent in many other dis-
tricts. What is his position ? Where does
he come in the President’s view ? In the
eyes of the Congress Government where
does the agricultural labourer come ? What
has happened to him ? What has happened
to the landless peasant in India? Is it
an accident that quite recently in Tamil
Nadu a horrible thing took place ? Forty-
four people were burnt to death, bumnt
alive, inside a hut. All of them were
Harijans. All of them were agricultural
labourers. The agricultural labourers of
that place, the Tanjore district, have been

agitating for higher wages against the
landlords, and the landlords have been
denying them a fair wage. The Govern-

ment called a tripartite conference of
Government representatives, landlords’ re-
presentatives and agricultural  workers’
representatives. The agreements which were
come to were not implemented by the
Jandlords, There was trouble again. That
has continued. Eventually it was a ques-
tion of just unleashing terror against the
workers, and most of them were Harijan
women and children. “How dare you
raise your voice, you agricultural worker ?
For thousands of years you have listened
te me as a boss; you have so much cheek
and impudence as to form your associa-
tion, your Kisan Sabha, and ask for increase

[24 FEB. 1969}

on President's Address 1126
in wages?” This was their attitude.
Without agricultural labourers where is
agricultural production and increase in pro-
duction, 1 would honestly ask this
House.

Therefore, it is so unreal, the President’s
Address is unreal to the extent to which
it does not take note of the man who
actually produces, that is your entire con-
ception. My csteemed lady friend here who
spoke before me was talking of farmers.
Whom do you mean by farmers? For me
in the countryside there is an agricultural
labourer, there is a landless poor peasant,
there is a small peasant, there is a middle
peasant, there is a rich peasant, there is
a landlord, the real parasitic class. For
you the word farmer, the word peasant
does not extend from the middle peasant
downwards. No. So long as the Congress
Party and the Congress Government have
that outlook, they will go on losing the
peasantry. Even the recent elections have
not begun teaching you a lesson. You
will learn it the hard way. That is why
I say the President’s Address is thoroughly
unreal, Was it not in this House that
only last year we were discussing the
burning of a Harijan, the beating up of a
Harijan iy Andhra? We felt so badly,
all of us, when we were discussing it. Then
came the Tanjore incident. I am not citing
these things to score debating points against
you, No, Should we not feel ashamed
and horror-struck by these things, by such
untoward, unfortunate things which should
never happen in a civilised country ? Does
the President's Address mention a thing
like that ? No. For the President and the
Government which he represents, for the
Party which has placed the policy line for
him to deliver the Address the agricultural
labourer does not exist as a human being.
Otherwise he would have come in; the
Harijan would have come in. With murder
in the heart and honey on the lips you
cannot really do justice. You can have
Gandhi Centenary and talk of Gandhi
Centenary Year and you can also occa-
stonally, in public meetings, here and there
talk of how Gandhiji was concerned about
the Harijans, but the President will not
mention it in the Address. What has hap-
pened to them only as recently as last year?
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I say you are more and more not bothered
about them. At the same time the credit
you have given, the fertilizers you have
arranged. the tractors you are making, they
are available to the rich peasantry, they
are available to the rich landlords, they are
certainly getting the benefit out of it and
you are quite satisfied. But how can that
mean the improvement of the peasantry as
a whole © How can that mean something
like a permanent solution for our agrarian
problem ?  Are not land reform¢ very im-
portant even for getting capital for our
own industry ? Are not land reforms and
cash in the hands of the underdog, of the
peasantry, very necessary for marketing our
industrial goods in a wide way? Is it
necessary for the capitalists of our country,
just as the capitalists of other countries had
to do, to run to other countries and capture
world markets ? Which capitalists  in  the
world had the advantage and the good
fortune of having a country with 50 crores
of people. the bulk of whom are peasants ?

SHRI SHEEL BHADRA YAIJEE
(Bihar) : It is 53 crores.

SHRI M. R, VENKATARAMAN : Al
right, 53 crores. But the peasant is not
able to buy anything. Such complacency
is very bad, it is bad for onr country. It
i¢ bad for our people. Nothing good can
be expected from this Government with
such an outlook so far as our people are
concerned. That is why I say it is so un-
realistic while talking of trying to be
realistic.

Again take the question of industry. In
industry vou talk of recovery im a large
segment. What is this? Let me not talk
in the abstract. I want to talk in concrete
terms. 1 am a man rather obliged to face
problems in life. 1 come from Tamil Nadu
where 20 textile mills are closed more or
less permanently for the last three years, and
the textile industry is the pride of Tamil
Nadu, it is one of our biggest industries.
More than 20,000 people are without em-
ployment. It is not as though the industry
was not helped, It was helped. During
the last twenty years of the Congress re-
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gime many people got licences to put up |

new mills and also increase the spindlage.
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Yet today many mills are closed. In
Tamil Nadu there is a proverb in Tamil
“padhi kinaru thanduthal”; that is, 50 per
cent may entitle you to pass an examina-
tion, but jumping 50 per cent of the well
is not jumping the well; you will go down.
Even if you jump 75 per cent also, you
will go down; 50 or 75 per cent marks
being scored is something which has a
value in an examination paper, but not in
jumping a well, Right and left the Con-
gress regime for the last twenty years has
been issuing licences to all and sundry,
whom they wanted to favour, without an
integrated outlook, without a perspective,
without thinking what is going to happen
in the future. Many of them went in for
foreign capital. Now they Are twisting
your arm, Arm-twisting is going on. You
are unable to stand up to them. You can-
not look in terms of a huge market of 53
crores of people, you cannot think in terms
of making the common, agriculturat
worker a man of self-respect with a little
cash in his pocket, as one who can under-
stand that freedom has come to him and
to his family. No. But you are satisfied
with a small segment of people at the top
who are benefited, and that is all,

Where does your complacency come
from ? T can tell you about industry after
industry. But illustratively T will take only
*he industry which T took earlier—the tex-
tile industry, I am not quoting from any
Communist paper but from an organ of big
business, the Capital, from its issue of fast
month. It says that there are 80 textile
mills now in the whole of India which are
closed; 1.82 million spindles are idle and
that 20,000 looms are idle. Eightythree
thousand workers. textile workers, sLilled
workers, the pride of our labour. our
working class, are on the streets. They left
their villages long ago. Most of them came
to the cities to earn a living. They earned
a living, became skilled, modern workers.

Now, it is all right for you to say, it is
difficult. If it is difficult, T say, get out.
Do not claim to run the Government if you
cannot run it. It is no concern. of you ?
Covern or get out. T say, when for 83,000
workers you are unable to find a way out,
there is no use your saying that the In-
dustries (Development and Regulation) Act
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is ther:  All right. But how long can it
be 7 I say to everyone of us, Member of
Parliament or Minister here. If you go on
starving, without work, for two or three
year-, will you keep quiet? Will you not
take stones and throw at somebody ? Such
impatience will be there. But you do not
feel that vomething bad is happening to the
country. There are some people here who
want to pick the big bad wolf in the Trea-
sury Benches or who are trying to find out
the good people and the bad people there.
I am not interested in that pastime. For
me, it 18 the Congress Party and its policies.
that matter. The Communist Party of
fndia (Marxist) is interested in placing
before the people alternative policies on
every 1ssue to the policies of the Congress
Party. To many people who do not under-
stand us—even well-intentioned people—
and those who are not deliberately and
badly opposed to us, what we are saying is -
Eminently practical things we have sug-
gested We are not asking for the moon.
Is Communism our objective? Yes, Is
Socialism our objective ? Yes. But out
immediate objective is a Peoples Demo-
cracy for working for Communism or
Socialism. We want the democracy of
today about which so much is talked
about. . .

SHRi R. T. PARTHASARATHY {Tamil
Nadu) : Do you believe in democracy ?

SHR] M. R. VENKATARAMAN : You
tisten to me. You do not try to cut in
before I finish even half a sentence, Your
talk of democracy, according to me, is the
talk of capitalistic democracy, It is a de-
mocracy for the rich. Undoubtedly, we
have given voting rights to everybody who
has come of age—adult franchise. But we
know how the elections are rigged, how
the elections are conducted, we know how
and what role religion plays, the caste plays
in the election, And without economic in-
dependence on the part of the under-dog,
the ordinary worker in the factory or the
pesant, this adult franchige will have no
meaning in a democracy.

I want as the first step—the people’s de-
moc-acy. Here is the capitalist of India.
So long as he is against foreign capital, so
lots .~ he wants to build up our country,
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so long as he behaves properly towards
labour and treats them as human beings, he
does have a place. But no longer can the
capitalist class of Indid be depended upon
to 1ule the country. Very good. eminent
and well-intentioned people among them,
1 know; but they are... (Time bell rings)
You must kindly give me ten more minutes.

THE DEPUTY CHAIRMAN :
time was 25 minutes, Please finish,

SHRI M, R. VENKATARAMAN :
Therefore, I say that the working class is
coming forward despite all the rising prices,
in spite of all the difficulties to lead. It is
from these people, this class, that sugges-
tions for a democratic way of life has to
come. Our great people are capable of do-
ing it. That is why I say—saying that the
industry is looking up is not correct, is not
completely proper. In my own State of
Tamil Nadu, the whole of last year saw
dozens and dozens of strikes, 100 days, 90
days and so on in, the Wimco Match
Factory. in the Structurals Factory, in the
paper mills and then in the ¢ugar industry,
textiles etc, there was strike continuously.
And you talk in the Presidents Address

that the industry is looking up. What is
all this ?

Your

Similarly, with reference to. ..

THE DEPUTY CHAIRMAN: You must
wind up. You have taken 25 minutes of
your party’s time, you have taken that,

SHRI M, R, VENKATARAMAN : I do
not talk unnecessarily,

THE DEPUTY CHAIRMAN :
that,

I know
But everyone has to get a chance,

SHRY M. R, VENKATARAMAN : T will
finish as quickly as possible. You must be
a little indulgent towards me today. I
never ash for fime. T will finish my speech
quickly,

Madam, I have got some more facts.
These are also not from a Communist
paper. T have taken them from the Eco-
nomic Times of the 27 January., They
say that in 1966 the total assets of 101 of
our top industrial giants alone come to
Rs. 2,355 crores. In 1968, they have be-
come Rs 2,517 crores. Now, they analyse
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it further and say that even in a period of
Tecession, the so-called 7 per cent of profit
they got, these big giants, Of course, the
publicly accepted profit was 7 per cent.
All these giants have 40 per cent of the
-entire private capital in the country. Now
6,500 others have the rest of the 60 per
cent, and out of these nine alone have
got one-third of the total. The point that
I want to make out is only that monopoly
capital is being built up, giants are being
built up and their prosperity is recorded,
and the President’s Address says that the
industry is picking up. I can understand
if by and large a number of medium
capital ventures come up., But medium
capital has gone to the wall in these days.
In fact, one of the suggestions made by
the President of the South Indian Mill-
owners’ Association, who is himself a big
mill-owner and an esteemed Member of
our Rajya Sabha, is : “Scrap these smaller
mills. There is no point in getting Cov-
ernment assistance to protect the  sick
mills. How long are we to protect the
sick mills ?” So, the President’s Adress...

THE DEPUTY CHAIRMAN: You
must please wind up. You will still have
some other occasion to speak, We are
really pressed for time.

SHRI M. R. VENKATARAMAN : So
this flourishing of a few monopolists does
not mean that industry is looking up. That
is the point 1 wanted to make.

Lastly, the Fourth Plan is in crisis.
‘Even there, the paragraph in the President’s
Address about the Fourth Plan silently and
indirectly hints at more taxes. It says that
more resources have to be mobilised out
of the well-being of the people. Now
everywhere we are talking in different
languages., You think the people are
rolling in wealth and are in good con-
dition. I do not agree. That is why the
President’s Address is unreal to me even
here when he talks of resources being
mobilised from the well-being of our rural

people.

Finally, there are many things about
tegional and other issues. My only point

{RAJYA SABHA]
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is: Please honestly search your con-
science with reference to the Shiv Sena,
with reference to the language issue. Has
the Congress Party done anything which
has led to many of these things? 1 am
not just finding fault with anything and
everything—good, bad or indifferent. No,
But as the Tamil saying goes, do not have
a dust basket on your head and begin to
investigate about the purity of the flower
basket on the other man’s head. That is
what we are trying to do. . .

THE DEPUTY CHAIRMAN: That
will do. Please stop at the baskets.

SHRI M. R. VENKATARAMAN : I am
sorry, I am sorry—I do not know what to
do.

Lastly, I missed reference to the very
big thing that happened last year—the
student unrest everywhere. Why ? Why
did our own children, our own grand-
children, behave in that way? Is it that
they have become so very wicked? Do
we recall our own young days? Do we
recall that this student movement played
a glorious role in the freedom movement,
35 or 40 years ago ? Should we not regard
the present student unrest a¢ something
which is related to their desire for a new
society in India ? It may be that we do
not give them the proper Iead; it may
be that they get side-tracked into wrong
channels or bad channels. Do we look
at the unrest in that way or do we merely
say that the students now are indisciplined,
when in our days we were all disciplined ?
I say that it is due to the economic diffi-
culties among the ordinary families in pro-
viding higher education for their children.
There is no place in the colleges and you
have to bribe people to get admission in
technical colleges. And there is close-down
of colleges. Even after they get higer
education in the colleges, no jobs are avail-
able for them. Education also is in crisis
in the present system. So we must change.
The Congress must seriously consider this.
No longer is it the oaly party in India
or the top party in India. That brings me
to another subject. . .

THE DEPUTY CHAIRMAN: You
must stop now,



1133 Motion of Thanks

SHRI M. R. VENKATARAMAN: 1
am finishing. Only one minute more, This
brings me to the last point, that the Con-
gress Party must learn from the General
Elections the lesson which was confirmed
by the experience of the mid-term elections
that it should change its policies, instead
of talking in the high and mighty way
of being the only party in the country,
I was aldo a Congressman to start with
and was proud to be one. But then, the
Congress of today is not even the Congress
immediately after independence. We have
got to deal with so many parties.  There
were non-Congress Governments in so
many States. Now they piously say “We
must all work for stability.” Don’t talk
with your tongue in your cheek. Did you
not ever talk of toppling non-Congress
Governments ? Did not Mr. Nijalingappa,
the Congress President, openly say that the
non-Congress Governments have got to be
toppled and they will topple it ?

THE DEPUTY CHAIRMAN : That will
do.

SHR] M. R. VENKATARAMAN : The
danger to democracy again comes from the
Congress Party refusing to observe the
canons of democracy. ..

THE DEPUTY CHAIRMAN : That will
do, I cannot give you any more time,

" SHRI M. R. VENKATARAMAN :
Madam, I have really three or four points
more. But I have to respect you,

' THE DEPUTY CHAIRMAN : You have
other debates to air your views. Dr, Maha-
vir. Your party has 20 minutes left. So
you have 20 minutes.

BPR. BHAI MAHAVIR (Delhi) : I hope,
Madam, you will not be more stingy than
you have been with Mr, Venkataraman.

THE DEPUTY CHAIRMAN : But you
said you wanted only that much time that

was left for your party.

o wif AT T,
weafr ¥ wfawmm 7 77 T A
L7RSS/69—8
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Trar fFar wr § f5 §w #1 awafaw
frafs ov 3 s T 72 € 5 9
Ffaamam 1 FAT & R OAT AT
& 5 ggia o *1 arafas feafa v
fag Fwa @ F TAA FH TEAT
wmHl, I& wiergfte A wrEAe
A7 % 08 wrvaradi &1 a9 @ §
ST AT a7 W AT F A7 A FR
FTA1 B T30 Foq AEHA gAT ¢

S I F AT TIENT ATHEAY
ST A4T § I AR A4 A AT avy
g IR a8 Far f¥ am AT ady
F1 A=BT GIUAIT 3T & F1907 747 & av
AR G TEIFIT F7AT ATfR0 471 R
7g ¥=8Y GAAT agT 9 A9l oAeE)
F & FIR01 gL § 1 014 79 A9 FF T
dy swifs & 713 F g 47 v Fofow
FTa g 417 9T T £ 5 349 g5ty
a7 fagd #1 a9 § 91 29 uw
777 At ArER-gaAEAr F1 e g9
Z2 1 97y fadaq £ i qmafa % ==
wfwarey 4 afy ag faamr wr f fe
FF HIA L TN QAT AT TIA(T F T
& A8 ag +ft fearar st iy ar
fF ZmrRega a7 T A TraedrT
FUF TS TATF § TF TAT HIF7 AF7F
a3t § foadt g zfaem & a9
faeeiy | g o frard g, mrEafy
g F7n, QAT 1T F AET AT AT
FEEAAT T AT FT AT T ET AT
HH FY TEEAT T AT F1 AT IR 14T
forat &, & A81 AT R afg o uAo
480 F AN A AT FATT AT
FEragqr @ 4 F1 fAmT § ar &y
a1 & fF I 98 wawn 3% g1 afe
afE SIS & WA FT T FF F79 FT
A F7 VE g A1 AR AR AT § fF ag
ATTAT 77 AT F a3 AGEHAT 7 FW
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[zro W€ wgTiv]
a1 £ g9 d17 70 F AT AT FT TF
TA1 AW A T FLT Afwa {57 99
TF AT W AT FET FH AT T 39
Iy & gHIT AI0A 74 A # ANt § afax-
A9 T #00F 999 g7 AT ¥ A
GIET GIT AT I AT TAHT F FOW
FH AT {436 WYTH A7 q=8) WA
& wvor wfuw ar ) afz aafasar £
AR eare fear war 2vr a1 ag feafs =
AT S e T Afeq g 7 AAar
wrgar g 5 vezafa ¥ v afwamo
& o g7 ART Fa7 ATEAT SFT AR,
faag =g fear s £ % za7 41 &
g3 78 fasaagas awfy 71 g afs
g4 faard 3ar B =of woreqw &
4-5 a0 7 30 AFF F FOW0 4 A1F
qq A qF Z AT A 7 7-8 7w
A TH AAEATH g R 3 aeq st sian
FAAFAEE | TTHT SGHT AMATE
fif g0 Za7 98 WAET T B A7
AT HZT TFA § A1 29 A0 30 HY A
¥ quEgT T F9T 999 (AT F1 3T F
T FATFT AAT IAT AEA § 1 WA
areafasar g & fF foex faal, wdf
F fAl 9 oo & 3T aFEdIfeR
AT AT FII F AvEn q@, w e
FTH Y FaT g Y, IT NG WA
# fag gu uwdt ¥ 3@ fawly F Faw
Y A F FAe 3o snwrw F faara
FHT A0 AL A T FRY E©
g 378 wrF quar Wfge fF gty
F wfasrger & 37 397 {41 § ) o
FG AEAAT F TR A FH IART ALY
2 g A zA agw ad arf A R,
giftgg a9 £ fr o g9 99 AT AT
T et AT ZF ¥ Ay dme adi §
fred fam av 7 oo, afwat o <& &,
@ afmEl ¥ w9 rw I OA
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FrAmar T A ] IW ¥ yeEw §
A9 faFasr 9 T {49 @ &
fo g o AY sggEgy € 98 F2 A1
72 & AT 499 WFT A1 5 FIAN
vai, 57 770 99 &, faEr sav AR
Trzafs F wiwwgo & F47 e
9IS 3T AFAGfEq AT AT ZH T FAT
fzar ; fzgqr ot &7 v F
B, . ST EAT 7, W 3T R,
Aaqr v, v w0 & fgArT 7 4 A g
3 fFq I7F1 33 & a% 7 7EAA 77 AT
giffgragraer am W@ g @
IAF oY AqAT it o 9 799 @ €,
ooy faard A | agl T EE WY
2g, fog TR | UF a7 F AT TR,
UE FIHF ATIT I 9 FF, TZ A
Y ordt & FIgdr & oy F Y fae
AT | A FH T 2 98l U7 AT
= g7 g ? fagy #71 2, fagr wy
fAFTaT A7 77 A7E A ATH AT |
FHT FIZ F JqAL T2 5, TS FH
I/ FE@ 98 o qFAT, AfFT A
FTH FLATAT A7 €1 8 S 7feoms a8
2 fr ozg feq & sweaw. A FW AT
IFT A9 F FAFAT w9 gAr § AR
ST ST § AT eRe {77 a1 IgH
QAT &Y vt & ot 7 Ay ey &Y Sy
g 37 qwg gr i el A, 9g f59
g ¥ fratlg ¥ i a8 uF g
gaa v 9g g fr g wwgi 7 € aga
AT AW TF § ST BIAT § 1T AL
gt &7 t7 |, I BT AT T I
FF, IAFT FA€AE AT A AT § 0
FfFw Jgr F9 Avy g7 AW|T FIH W
ZNT, Fq T FH FH EMAT & I ITHT
9 FT St q97 fqar v £ 99 FaW
# ITATE AW TG TAT § IT AT F
fFraw A afs Sz v98 § § M3 AH
a1 B: AT FH FY G, 1 0F §94T QF
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Ffgara & fFra7g & was de 9aw=r
T W7 AZ AT EH AN & ATHT
I5ATZ AT LT 99T T A% 29 AT
T OELEHAT AN G T FT A AT
ZAR FZ q97 T ST 21 ADAT |

AT agt 97 aT T FHT feafy 2,
grayT &1 AifA F aaffer o /T
§ B G F AW OT ZAATT AN A
FEEAT AVFIT AZT FIAT | AT AR
F IAT F AT AMI AT AGT AT
ZIFET | TET AT TIAT § AL A
Efpat § sAifeataF vt g &
AEeNT UF-UF g7 IBTFV. 95T AAFT
AT § AT OF AT AT FT A OFT
A FrE=at &1 oAt e 1 &
qIEl w1 qq IET AT F, IR AR
qmar g fomar afmr 27 99 9w
q IAT &, TAT 00T, aF T & 99 =
FT AT FH ZETEET | AT a8 790
FHIIT A ATET F AR AGY Sar
& ora g wegafa & wfawmao w1 gaee
AT AT FT AT AT A F A
g 0 geamE F1 9FE AW G

a1 9% a3 € 5 9§ weedm
F QY A GREATE g FAT T FT
g fr aaf A gS ¢ 1 ani &, sl 2
ara, agt 9% oAt 9zam g€ g fr o
a1 T EWT &Y, AR 29 qamr @
& QAP TgL AAT 0 Y 2, T
ST HY qUET TV 24 Fai, Ay
F adal v AT 1 A AT agt ™
ghare 4 @adr e AWt A
gwerEi  # AT g1 dE Afee
TSEAT FT T2 HY FIT AT, FTHEATH
Y FET AG AF TGHAT, VM IF TG
I8A &1 AGT TN TAY GgHA  qHT g 1%
FReqT A4 #1447 AT @Y | AL I
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R AR 9% g F afiramr
¥ 35 A1 fa% 787 2

TzTfA AEET § gn A1 AiFe
fed & 1 3 WTFSH F A7 § WF wavAy
IT FgAT A2T £ FIPE F7raT 2 o
qiFS Iw W Miax FA T 743 T
q 1T ATAFA & | AXAT 8 T2 2 AN
YT AT g 2 There is a lie,
there is a white lie and there is
a statistical lie. AT wHT  fRET

| Y @A Gt F7 foz owvR w3 Mg

wiwe 9w fFE o9 w7 ow
TET A I AL T AR A AR IS
AL FZAT AEAT, AR FAA AZ FEAT
fa Stzr 27 4vF WAal A7 AT TG g
f o A T gE g, A7 07 gR
feamit 2ar g f i1 #7797 fataw
A £ ag, 979a a9 A1 {7 1
afgar  FAF F1 A1, AT FH TE g
§ |G

% afafvraa 0 7 s fdy o
aw &7 gafy & AW AT A €@
farar =g @ a7 gfwar % gae awmt
F que T AR | AR AR g g
&Y qF = & afz gw afr sife
T gred o oF sAfEw & Fw
et 3EEY # SoW g g
IgET AE, AT AT F A I P
g A 7Y @y fF 999 F A99 I
gered, wfw safad, gmd agh g
&\ frdT a2 &9 %1 SIfEd, 17 L
Y gg¥T 2w uF agr =W g, afe
FT a1 WY oF agr A 2, wAfen
FT TF FgT X, 2779 1T riwears
F ol a1d F 70T 7 | TR Wi,
qreafas oavg § gardy faaAT safa g8
g faeelt i arerasil & weanq s afe
AT ZAT ETr A #7 avAfaE
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[s10 wrs wEgER]
AT AT T, WAT TR A AIEE
AT G, T AT IS &, SHRHT qET F
ST AT Y AT MEATE, TAT FEE
are, ffar g g, Sus! arg THT
G I qY AT A F 9w,
1949 & WFEA # 1967 |, 111
arafas T AEOr Al S ag 9
g, St faet #1 FH= € S gs
AT ST 9 AT 100 To I{ fHeraw
T 49 §9g qF 4] 111 97 @
g o 77 +f diF Aol ¥ e
AT<[ WA ITAeeHe &3 & a1%
St o (AT § 59 9 qE F7
& 1 EH FI5 T T AFAT |

ZAA FET, FAMTF gHT EITF |
9% faug 7 us #%amm%qwﬁrqﬁ
tr, S EW UAETIE FIG §, S A9-
A A FT gOEA fear &, ged
fafa a?gaﬁwarsr fraarz ? &
1950-51 § 98 45. 10 97T 1T 1968&-
69 % ag 14 wfawa § aet gl Fw
frats & sz o fafmg g0 g,
g7 wfaa a3 7T E, F g d

- regafa AERT T AT F7 J@
&7 3 | A F v 7 g I
Fg7 8, 7f% T T 7 3a% wedl %1 foray
S, A1 F AAFAT g, T #1E e A
SgI ALY FEYT | WeT IAF AL E ¢
‘I @ A g U
# T T 99 g favwy Ay
AT T T T A Ay
ATAFATAT AT AN FaraAl F
FTF FT QT AE0 FLGT a1 T Fad
wfag a7 A Wd ®E@T 79 F%
w i 1
Tg ST IFEN ATAFT TFS &I, 04T
Ay 8, afx S99 T o S ar
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S JdA gar & mwam g
AT g, J% IT8 FG FIH AT &,
a1 wfaer & gfa F& FI FfeqT wrog
AR qrFr § & aam F afafea
AT IO AL a9 AT

# fager o, dorra F s S 9t
AT FT AR IGE AT §, ST
29 VET AT | AT 9% GAT § AT A
a8 FaAR FT 43w A8 §, vE B
SN 70 T g0 g AT F A9HATE,
qsg A9 3w & fam uw sweei
IRETN SfFgA Fvar @ 1 qfFE =
qstg & swaw W ST ¥e gA frEnn
&7 § 98 78 % 39 g1 & 39w
q1€7 ¥ A FT AT § T ST IEW
7| T3 F Al F, I & Fr5 A
qT B & FOT g0 6T 939 | THAl
0% A FE T & 5 1966-67 F
[FTEA A 1971 7 UF A4 AFT7 SATQ
AR 9T oS & WY | TIET A ]9
& ST F AFTE FT ATRE 97 EN
IIF YTFES  GATT ATAT Z ) AT HR
FUT & 70T ZA17 3 F 4777 ATLE
ST 1 FITATHT & AT TAAT EAT A T

g

ZEN @ IE AT FOAEL Ay

T € oot § 6 St srferen o o7 Seared
€T & : Additional wealth has got con-

centrated in fewer hands and the gulf
between the rich and poor has widened.”

R AR T F AT A AT &
FIGAT § 98 T § AR FI 99 &, 741
SR GAT Y, A8 g 413 G AT F
WRRT AAFO FAT &, ATTATEST I
g, ag @1, Tw™, 99 ant & fgT &,
AT |

T sfafam Ja s & ag faga
2 fiF gATQ Y TG 2 AT OF SR
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TGI8 | T ATAY AIATAT F R
T Foe ? fRad e dar fRa?
YT F R § gl W@ |
F S 9T Fg7 & {5 & s s
¥ JORT ¥ gfg & Iaemd F I
HoBT HYL I3 §——Ig H9 AT fFar &
TG AT | qfFE qF 94T €, AR
aTFST & fgare §, 98 TR T 9™
&, AT FHUA FT TGS §, THH BV
U iFS F SEIL AT 3W [ HRL
50,000 FTORITT iifagd § S
e aw G &, feemr fefiar g
TSt &f § fea 99 fefost &1 ag =
FA—TET T F AL, T 9 TG 9T
MO @ a1 39 91§ B9 FUE @
q? MU AL ? g O gH LT IaT 914 |
s feafq ag 3, g 3o & Aav, W&l
a1 gaR afess geaq gfaafady & seax
AT, ATYOl 37 AT & AV G8T SART
gh Fm afvy, 79 FRER 9 &
Afsg | g AW T gET #+
AT TGl & HHT A1 A AT & qEAT
W qIE BT FE ATFAEA AT F
FPATIYr § ZW AR A1 ALY fasar o
Tafad stEr A fred Ao & 93T
TF ArE FEIAEES TS qaTE
fa agr 50,000 SFFX TEOEE
A W @ 5 ! 9 RW A WA AR
el & fad gaq  FEy a9 ar ||
TN ? T T EH T QAT ATied )

Teggfa St & s wfRE @ &
ga fagal agmar faedy @it | gwd
Y A 9THS £ I qH A §
zad it §7 AT ww fEweh v g )
gafa T oFEr @ B oS asw emw
gfafasr uagens ¥ § a@ 51.40
FUT T &1 T # 3(47q 385 FAS
%o ¥ F& aAfus, dAfFT qg T ATHST
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% T smHeT gEIR 9T ST FEEE
FT AT 9F ST & IgH & AT IO
27 HFA F AF A IG FFAT T
& g St a9 @ wwEEw
#1 afafawr #1 ag 588 fafaaw =
e, safg T AW AEEl ¥ IR
I a1 T g, AT S &Y T AT
TO AN | G £, T8 9 & g AHAT |
afe foafa ag & 5 o, 2w 2o ame
& fegme & faadh e qumar gt
faerly =figd, s & SeA AR @
THAT § faelt won SR v s
FEq A AR I Y EF T AT W@
5 frT o g9 ol wgmaT faery
TR IAT §, a7 I8 afewy 7 BT
ga v TaT sTeETen fean war @
g\ Hifw ag w0 F & 39 agwar
FT ITART FI7 AR A-817 T FErar
F AT ATAT T AT F¥ FIO0797 HE 1
ars oy feafa & s facfmy 7 s
EIAT & A 9% gH 97 ad 4 IR
9 TFR ¥ gAR a7 ! AAE AR
e it 9% g9 ST A
&t & oz ot ag st e @t 98
Y FT W g | AfFT TH oAgE &
71X & 37 fodew ag § % zod a9
FT F1a 72! fewg Y caf afed o
o fF 3 gAY TSRAT FT THT FA19 AT
T § T 21 A S A At
F 3= o3 59 N QU F@ F7T qEH-
@% gw fom 3 @F, dfeT o ™
ST F AT F FET 7w T8
7g faaTs &y JaT |

i fEm oo g &5 aomfa v &
fagw Afg ¥ T 7 78 71 2 F T
fasw Af7 & oY frg@ § 7 &R I
21 o9 3§ | ey wEE oL SARE Y
& 78 9w R FW @ T gaN
W | TR 3w W W R R/
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[3Te Wi wEMET]

BT 2T T 0T IYFT ZAT I9 @TAT
FLATAT 7 FTHIT HT ST AW TR
& O ¥9Y €7 & £ 99T I9HT gH Iq9
YT AT ! ;AT AN 9 @O F AR
ST w9 & o7 fF 519 a1 & 89 ST
qff #T OFOF T A WA qo
a%F g9 99 F qE q5°, TT g A
Aqw gAY &1 7E ? T o oY 7y feafa
TE & fF W @R arfes g 3w
¥ ¥RL TEAT FAT T §, Al A
o 2R | E 7 A & are ¥ farear & X
F, gl o FTF, go A A1 25, 30
g arT faEEy ghrmras & TS
AT F AT I G, q FATY FTHIL
YR EATY AT & &7 Halt A< oy
HATG FAT ITHN AN T T TF G !
oot feafa 7 a® Fer 5 e fagia
R IAR 2, Ig | & auzan 5 95 Gy
IFR T JEAETRAT AR Arengle
F for ag Fg1 7w § fF e fagim &’
SR § 1 # ag qeT aRar § &5 A
St faRei & AR ST AT I
43 & ITHT g 9% @1 & A
TR Tt w1 8 7
T farar ST <@y § a7 G # | v
Ay € fom = weaafa & sfmgo
# qg FT AT E T AGES FT OF AT
A AT HGTE | S AN A aCE §
g ger, S FT AT FAT ATHAT
goT &1 AgE S & qur @ ar 5
AT GHIA & F g F7 A qreey
AifF a7 A, @Y FgE S gy v fw
&Y, gary AifT Tew ) fr st A=
7 fpar az o 9r | Ay AfF S
FEIEY FT 13 AL ATIRE TAA T@T gaAT
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on President’s Address 1144

7# g #g ¢ 5 Afaai 9 o=
# aifyg  #Y Smar § 1 39 fifgm @y
A FTFH W AT FH AT & AN IR
@r F far fFad a=8 eferr
dfeat & 7 & &S w2 fa¥ 9y §
gt ff 7 T Sova e e
SaM " 7, F F T, ITHT @R
Tt T | 9 @ U frsE E, uw
Saferar &, afer =g vt
q et facw difa & qwear a8F Wy
ST gt | Al IHET qeaeaT & ey
21 &1 ST FT A1 FHIET @AY g3 4
WfEm g F s g i fr
a7 &0 4@y §ifg § F qew aw
frag oA s Fama gaann &
@ 9 | ¥ a7 afs gw At ¥ TEY 9
5 oY 95 g 5 9 & = B
&, o aar & {5 59 *1E g 72 SR
T fF o T & @, dfe wdw
L AT AR IR 98 @ fF A9 qang
i oY, dfwa ag 909 F¥ T o f
ag frdt e ws & dmmegan, G &
Zars A7 4 of 9g 7O T T awEy
ofY, Ig SHET TAAT § | TG ALG I A
F1E I AT FET & a9 ar AT
FZAT TS 3NF 2, TET ar gard faew
difc fre 96 & @@ T & ®
@) faega awa /@ am o

5

ZaTy Tear AT & 1% 7 o gy are
& | Fer v § T aw wify & frdr vfar
FG £ | TeEafT AgEa F aferareer ¥
w9 ¥ FW IS a7 a7 Frars ¥ iy
a7 fF g "o fear F@ g afe
g a9 § T F FvE7 AT anq a6
HueT gl glaT | g9 gHET  wify &
YUY FE @, AT IT 25 At &

Y et | gur ITRIREFIFHA F g AW

SF AT

| aer 1 dwr wif % shoon & Pl &y
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wifq faer ST F A fErzA aF &
wareT wifa fae sy Arfed o, afes
g wE et | Tq e § o feafa
ag & fr 27 v ag #ea ¢ fr g sy
wify & o @ §, A BT
I ATOIE EW ATAY & F fAE qare
a8 & ) amT Y T & G Aae @
#¥ aeram & g & ford g% awrg 30
93, f & fa¥ g swmwifes gn
qg | gAT @I HAT g ) fateme
g | S F¥lY 99 qar st  fF A
A Tt qeAT Wi 93T E SR A
Ot qT F AL I AT HreAT
gy faeme fRar € 1 grsge aw
F1 favdie faar §, <0 &1 a<s & g
2, i % Fraw @16 gwTe Ay farg
& 2, arfereama 1T A @1 AR &,
JI A FT T F FIE AT FT SAGHT
2R Y g7 g T A FG Ot g
F@R @ fag N #g0 & 5 a0 o=
foir &are & 1 dfew 9 AU §,
oy gurd g, e we & am o
g g 37 TR EWI aw A g AT
g9 JAHT HFIAAT FH F0 0w
@ W ¢ 5 g mms W o
FUET F T T a7 4 T FTO
ST F faes gam ? T Wil &
T qRAT a9 T v, OF fAae F fod
qifad fr fgeax & amg 2|0 ar sqE
¥ qTq g1aT a1 99 "AgEE T fAvi e
FHTT FT AT | 3T 0 6 A80 a0,
o foreY & ara gfaar< &1 iy A R
F O AT, [WH GOSN EA © ATEA
X AT 7 AW FeA & f feza sy
sfewr At zafed g o ) | s
qenT |reAT § T fgeere sfaw qe< ar
afer g fem a1 =wfad gra @
IEF QI AT NI WA ==Y g TS
€ fs A ag g 1 gfaame grar &

U T
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72 gfaare § ( gl frooeie
gaff g T 1w A W 3 R aw
I qW FAM HT AU &Y & |
#% %% arv fde far o o dag &
#1 qe1 & =11 20 g @ ¥ gEe
FT I FTOUA F DA | g AT F6T &
g 59 F far) avgw a7 andw A
&7 & fOaTT FT AT AT O, A §
TF W @R AT T AT I A AR
areqy fear foar fF o9 oedw & )
arg FfeFIR & T @ # | 9g 9
qgt femt 787 91 T Tafod ag qwer
qEr AFT ATIRA FT "IAGT | AfHA
93 e AT ATHT AR § | ATAFR AV
AT § I AT gER € | W g
W IR AT a<E AT § I wfa gw
#fr ar e Aifa F avear 9 w=H
T gEwAr |

A9 {9 F&T & 16 g qE A
TgT 9T TW IE BT AT FE qEE 9T
S AT &M FT TFAT HT a1 AFAATRY
# el 7€ §, g URAT 2T AR Y
Fg WM A 2w A L a7 & 8
AT | AT T FTEHIT F 33T ANT-
forar sew 1 @A 3W F Teafa
F1 W FTET F 33T AfFT T/
wfn @0 F afwwre 731 21 370
YT 99 & @I, 48 g9 ARy IMa |
ATH ATMAYE &1 JOT 447 7 F &I
T E | AT FT FRG F AT97 5T JEAq
@ AT §, A FT QAT & @
A g W FFA T N & A=A AR
Zo &Nl 7wy o fE T @ ST
gEiET SEHT qT, SeFr farw iR
IEFT  AEITARI A W FE
frr 9T, @fFT 9T TmmEl ¥
AL AT FT & ZATT T ST G
Fadr & saar afonw Far R St
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[#r0 wr wEgraT]

ATET &) AT 9T TF F &7 { AqTE,
FH9 # Al 7 fred ATl 7 S
quYe faam | SaTET & e & T
a7 | 97 9% SR g R_u F ue
Rl qUAR 9189 9 F | I 9g W
Fg oo & SwTEs g9 W
AT A T TR FA g g |
qgr Fg A wedr € FF qw oA
TFAT FT a1 FU | ZAAT &1 g, demT
& AT N TS AT & T AL HAY
F Aqrel F1 q fram § g s/ A
& 3T Arfegd f F i owar Y a1
Fgd € SEH 3 uHar &1 feaAr famea
AT FAFTFT F FRUFL R &, g ITHT
WAAT T AMGA | THH G L aW
& IR ST AGfATAT T T E, A
faar sr 97 wr § A & s
qfe agAd €6 1 A A7 AT T
% 5 afecw agwa fed fow & 787
yrwr o9 o g, Gar S F Iees
faer § o & e wfeew =g g,
dfFT SEH1 AT DAL @ Al
¥, X daq qeaw  agAIT I
¥ 9 99 g foar "y st 9 9
95T § i AT §FERATR FET A @
& | I FTER F < afy A€ faardf
TH A9 § 9 gaTal aq o sget
Afexs s § Tifger a@ foaar &
Fife fgeg o0 7 ag far ganm § 1 AR
ag qfeww a7 s av IS qrfger
frw s & 1 @y epdfow w2,
& w afre § Wi TR e
Y awgdfen & am v 5 a@ @
oy A o a9 | 3w o g fa
g fo gardl gt oo 2w & e oY
FEEAF FW 17 YT E,
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TAFY AT G AT wHAT | GATQ
ET 7 T A A TS G IET ¢
fauzarm ¥ I § 99 a7 Fg f&aqr
AT § fF g9 smdFr A7 #1 wweA
T @ F 1 AT SREATETEHT
¥ ug< ®AT 9 Fo {FAn, 9EF
T § 3& AL FYAATE | 730 57 A6
ST 3T e g i o ARTFTA o
AT AT FIAAT FT F, AT GA A &
FL F ATS(ET KT SAUT &1 AT (AT
AT HTEd g, AP gaR At |4
TH WeT  9AFY A W OART
et frgfg a2 & fF garean § fagw
T@d 34 , & 50 edt AR TWH
FATET § TFAIATE | AT T AT
35T a1 THTY AW ° ®9 99T W1 ofar
& grgid gaFT fewa Faar wE fHar
4g 999 UF 7T F1 AGE 1 AT ]
FZNLENF ARLHIE a7 fwaar
T g7 g1 977 97 s@F AT & a1 39
gor &1 TfIqT #1 @F & FL F I
fqZtg wvar =g aafs s/ 9T F
= A 7 77 § A A1 A gw oA
XM FY G4 FAT FV AT F7 q597 § |

AT fagea & 5 37 qr faugr o<
3% T T 3 F AT AR TTeufd
F srfsrwmor 7 &€ faom 25

SHRI N. PATRA: Madam Deputy
Chairman_ while my friend in opposition,
Mr, Misra, speaking on the President's
Address referred to the finding of the
Justice Khanna Commission, Y felt impelled
to reply to his observations in certain
regards, and I do so now. I have no time
to deal with the merits or demerits in the
President’s Address as the time at my
disposal is very short. Now, therefore, I
must immediately switch on to give 4
proper reply to him, not from what I
imagine, but from the referemces in this
voluminous report consisting of 812
pages.
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SHRI SUNDAR SINGH BHANDARI
. (Rajasthan) : Why not a commission be
appointed to discuss this report rather than
both sides quoting from it so much?

SHRI N. PATRA : You must have point-
ed out this to your friend on your side of
the House when he was raising these
things. Now it is too late for you to make
such a suggestion. This is just like a
mountain in labour producing a mouse,

Now what are the allegations, the num-
ber of allegations the Orissa Government
has placed before this august body, this
Commission ?

SHRI A. G. KULKARNI (Msaharash-
tra) : What is that report 7

SHRI N. PATRA : This is the Report of
the Commission of Inquiry.

SHRI A, G. KULKARNI : He was refer-
ring to the Mudholkar Commission,

SHRI N. PATRA : That I will come to.
This is the Report of the Khanna Commis-
sion of Inquiry. Now the number of alle-
gations against the fifteen Congress Minis-
ters of the Orissa Government who were
serving the country then was 186,

Out of them there were only five
small charpges of impropriety against Shri
Biju Patnaik, seven against Shri Biren
Mitra, and two egainst Shri Mardaraj and
in re<pect of these two the Commission has
exonerated him by saying that no unlaw-
ful pecuniary advantage accrued to him.
Now it is not for the first time that my
friend in the opposition has been speaking
against Shri Biju Patnaik and Shri Biren
Mitra’s activites. (Interruptions) Now
they are terribly afraid of these two gentle-
men, these two stalwart politicians of
Orissa. Now they are emerging and they
will wipe out this Ganatantra Parishad or
the Swatantra Party or the Jana Congress.
They are terribly afraid of Shri Biju Pat-
maik. He is not a frustrated man and 1
shall refer you, Madam, to the recent hap-
penings in Orissa. Op the 9th of this
month, after the publication of this Report,
Shri Biju Patnaik wanted to face the people
with the findings contained in this Report.
The gathering that wented to hear him was
somcthing hetween 15,000 and  20,000;
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such was his popularity. The people
gathered in Gopabandhu Bag, just by the
side of the building in which the newspaper
“The Daily Samaj” is situated, a paper
which has always beep writing something
against Shri Biju Patnaik. Such a big
gathering it was; there was no such big
gathering recently and there was jubilation
among the people to hear him speak, to
find his position vindicated. Two days
after, on the 1lth, there was again a big
meeting in the market place in Bhuvaneswar
where 10,000 people gathered to hear him
speak.

SHRI LOKANATH MISRA: At the
Congress meetings in Calcutta it is said that
it spent two lekhs of rupees. How many
votes did you get?

SHRI N, PATRA: And these two
parties, that are raising a hue and cry here,
had not the guts to take the challenge
thrown by Shri Biju Patnaik there and at
least to set up anyone to put him some
questions ond seek clarifications. Now
Shri Biju Patnaik is again emerging. What-
ever steps you may take, whatever clamour
you may make, you cannot now control
him. He is now undertaking a tour of
Orissa from the beginning of next month.
He is 2gain reviving and his revival is the
death knell of this combination, this frus-
trated Minisiry now ruling Orissa.

SHRI LOKANATH MISRA : Will
cause an international stir, or what ?

it

SHRI N. PATRA : There is zoing to be
a stir. You must know the positive aspects
about him, you must know what this
Commission has to say about Shri Biju
Patnaik’s activities., Here are certain posi-
tive aspects in this Commission’s Report on
page 812:

“There are certain aspects of the in-
quiry which enkindle hope and show
that all moral values are not lost. The
inquiry reveals this if there is impro-
priety or misuse of office in some quar-
ters, there are, by and large, a consi-
derable number of public men who
have occupied high offices and whose
images emerge untarnished and un-
scathed. This is clear from the fact
that out of the fifteen respondents the
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[Shri N. Patra)

charges have not been proved against
an overwhelming majority of them. So
far as some of them are concerned,
there is not even the remotest indica-
tion of their having done anything
improper with 5 view to secure per-
sonal gain.

A very important fact, of which note
must be made, is the report of the
Sub-Committee of the Union Cabinet.”

Now you will see there that the Cabinet
Sub-Committee has not cxonerated these
leaders of public affairs, Shri Biju Patnaik
and Shri Biren Mitra, the Congress stal-
warts in Orissa, and they had to face the
elections after a while. Now this Com-
mission has not brought any new facts
about them beyond what the Cabinet Sub-
Committee brought out. Of course Shri
Biju Patnaik is just now repentant, that he
must have been a little bit more careful
when he assumed the Chief Ministership
of the Statc, He was m a hurry  then,
And why was he in a hurry? He was in
a hurry because Orissa was a  backward
State and the backwardness was due
because half of Orissa, about six districts
of Orissa were being ruled by feudatory
chiefs, who since formed themselves
under the label of Ganatantra Parishad
and is now the Swantantra Party, the
ruling party in Orissa. Such feudal
chiefs, till then, had been exploiting the
masses and they had never cared to ex-
ploit the natural resources of Orissa,

(Interruptions)

THE MINISTER OF DEFENCE
(SARDAR SWARAN SINGH) : May 1
point out that my hon. friend need not
go on interrupting the speaker? It is a
running commentary. He should have the
patience to hear now.

SHRI LOKANATH MISRA: You
kindly ask your own people what sort of
disturbance they created when I was
speaking.

SHRI A. G. KULKARNI: Now be-
cause he i1s at the receiving end he might
not have patience; he is only trying to
retaliate. But let him say wha: he wants
to say.

[RAJYA SABHA]
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THE DEPUTY CHAIRM AN : Now ket
him finish his speech without interrup-
tions,

SHRI LOKANATH MISRA : But your
Chief Minister, Mr. Kairon. gave up
office only when it was found that he had
taken a doctor along with him. Kindly
note down these things, Mr. Swaran
Singh, which is for your benefit. And
where should these men be sent after
these allegations have beeg proved ?

SHRI N. PATRA : On pages 810 and
811 of this Report the Commission says
something good about Shri Biju Patnaik,
and that has to be also made known to
every Member,

“The need of Orissa is of a leader
of great calibre, inspired by the cause,
dedicated, devoted and determined, who
may arouse the enthusiasm, which is
so far dormant, of the masses, harness
it to fruitful activity and thus pave the
way to economic betterment and
future prosperity.  Shri Patnaik gave
hope of that calibre. He had the halo
of an adventurous past. He had dar-
ing, dash, doggedness and the advan-
tage of youth, good physique and a
tall imposing personality. To all these
may be added a touch of flamboyance.
The electorate gave Shri Patnaik a
cleer cut majority in the Legislature.”

These are the kind words of the Commis-
sion about Shri Biju Patnaik. Mr., Misra
is always clamouring that Mr. Biju Pat-
naik has taken advantage of his position
as Chief Minister., And what is the
allegation? The allegation against Mr.
Biju Patnaik is that he has acquired @
lot of wealth while in power as Chief
Minister. And what has this, Report to
sev oOn page 5627

“There is no cogent material before
the Commission for giving a finding as
1o what, if any, was the increase in the
income of Shri Patnaik after he became
Chief Minister of Orissa.

The wealth of Shri Patnaik, as deter-

mined by the Wezlth Tax Officer in-
creased from Rs. 21,72,894 in the
assessment year 1961-62 to
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Rs. 23.79.945 in the assessment year
1962-63 and to Rs. 26,38,207 in the

assessment year 1963-64. This increasc
was mainly due to appreciation in the
value of the shares held by Shri Pat-
naik.”

He his so many shares in different
companies

SHRI LOKANATH MISRA: For
which he does pot pay taxes.
SHRI N. PATRA: The Commission

does not say that he made any illegal
gain. He might have sold some shares
after some time when they fetched better
prices for him  Therefore for the eppre-

ciation of hi» shares if he got something |

why should sou grudge? Do not your
Rajas and Maharajas want Privy Purses ?
And what has your Chief Minister done
when he went to Germany? He has
taken his second son along with him. And
what for ? To put him in business,

SHRI A. G. KULKARNI: Who ?

SHRI N. PATRA . The Chief of the
Ganatantra Party which is ruling Orissa,
Mr. Deo, Chief Minister of Orissa, took
his second son to Germany a2long with
him. The second son of the Chief Minis-
ter accompanied him.

SHRI LOKANATH MISRA :
accompanying on his own money.
is wrong there ?

He is
What

SHRI N. PATRA : 1t was to put him in
the business world,

SHRI LOKANATH MISRA : Madam,
on a pomnt of personal explanation. He
says the Chief Minister of Orissa has
taken his sou If znybody takes his own
son with his own money is there any bar
to it ?

(Interruptions)

THE DEPUTY CHAIRMAN : Let him
finish now.

SHRI N PATRA . Tt is not like that.
It was for business purposes. He was
doing some business. I heard about it.
He is a businessman, ’ b
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SHRI LOKANATH MISRA : Who is a

! businessman ?

SHRI N, PATRA: He wanted to put
hiy, son in good business and he utilizes his
Chief Minster-hip for that purpose.

(Interruptions)

THE DEPUTY CHAIRMAN: Let
him finish becruse he has got very little
tame

SHRI M. N KAUL (Nominated) :
His point is both Ministers are on par.

SHRI A. G. KULKARNI: You say
something about the Mudholhar Report.

SHRI N. PATRA : This Khanna Com-
mission’s Report they would not publish.
They had published some extracts which
suit them. Mr. Biju Patnaik preferred a
writ in the High Court of Orissa and they
were compelled to publish the Report.
Now we want the Mudholkar Commission

Report which is 2gainst some of the
present Ministers. We have given a me-
morandum to the President here that

something should be done in this connec-
tion, The Mudholkar Commission was
appointed by the Government of Orissa.
He has made a Report. Mr. Mahatab
againgt whom something had been said got
informed of it. He made a threat that he
will quit the party and if he resigned this
coalition will fall. 1t he does not give
his moral sanction and active support this
Ministry will be nowhere. So they have
themselves devised some means and ask-
ed Mr. Mahatab to approach the High
Court and prefer a writ. Then he prefer-
red the writ to prevent its publication.
Such are the people of the Swatantra
Party.

(Inteiruptions)

Then here is a Supreme Court Judg-
.ment and after this indictment contained
here we thought that these hon, gentlemen
would quit. This is about the kendu leaf
trade. This is a case before the Supreme
Court, Civil Appeal No. 1472 of 1968,
Rashbihari Panda, Appellant versus State
of Orissa, Respondent,
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SHRI A. G. KULKARNI: You meant

to say that the Mudholkar Commission
Report is against the present Ministry ?

SHRT N. PATRA : Yes, This case went
to the High Court and then to the Supreme
Court. And here is the finding of the
Supreme Court. How long can they go
on in this fashion ?

SHRI A. G. KULKARNTI : The finding
is against whom ?

SHRI N. PATRA : Against the State
Government of Orissa. And this is what
they say in the Judgment :

“No explamation has been attempted
on behalf of the State as to why an
offer made by a well known manuofac-
turer of bidis interested in the trade
to purchase the entire crop of Kendu
leaves for the year 1968 for rupees
three crores wezs tuined down. If the
interests of the State alone were to be
taken into consideration, the State
stood to gain more than rupees one
crore by accepting that offer....The
Government had to consider, as pru-
dent businessman, whether, having re-
gerd to the circumstances, it should
accept the offer, especially in the light
of the financial position of the offer or
the security which he was willing to
give and the effect which the acceptance
of the offer may have on the other
trad:,rs and the general public interest

THE DEPUTY CHAIRMAN: Your
time is over, Mr. Patra. Are you going
to read the whole of the Judgment ?

SHRI N. PATRA: No, no. Only
extrects.
“The learned Judges of the High

Court have observed that in their view
the exercise of the discretion was not
shown to be arbitrary, nor was the
action shown to be lacking in bona
fides. Bup that conclusion is open to
criticism that the Government is mnot
shown to have considered the prevail-
ing prices of Kendu leaves about the
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time when the offers were made, the
estimated crop of Kendu leaves, the

conditions in the market and the likeli-
hood of offerers at higher prices carry-
ing out their obligations and whether
it was in the interests of the State to
mvite tenders in the open market from
all persons whether they had or had
not taken contracts in the previous year
...... In our judgment the plea that
the action of the Government was
bona fide cannot be an effective answer
to a claim made by a citizen that his
fundamental rights were infringed by
the action of the Government, nor can
the claim of the petitioners be defeated
on the plea that the Government in
cdopting the impugned scheme com-
mitted an error of judgment. That plea
would have assisted the Government if
the action was Ip law valid and the
objection was that the  Government
erred in the exercise of it discretion.
It ig unnecessary ip the circumstances
to consider whether the Government
acted in the interest of their party men
and to increase party funds in devising
the schemes for sale of Kendu leaves in
1968........ We trust that in accepting
tenders the State Government will act
in the interest of the general public and
not of any class of traders so that in
the next season the State may get the
entire benefit of the monopoly in the
trade in Kendu leaves and no dispro-
portionate share thereof may be divert-
ed to any private agency.”

Such are the people who have been indi-
cated thus within two years We have
ruled for 20 years and thers may have
beer some omissions or commissions but
they have got this in two years. What
reply are they going to give to this indict-
ment? There are good precedents in
such circumstances set up by Congress-
men, Where there was some little stric-
ture against Mr, Sanjiva Reddy, the
present Speaker of the Lok Szbha, about
his nationalising some  bus-route—there
was no monetary gein involved therein
he at once resigned and left the Ministry.
He again faced the electorate and has
become the hon. Speaker. In these cir-
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cumstances whatever their arguments
may be, they will not hold water.

+ SHRI M. C. CHAGLA (Maharashtra) :
‘Madam Deputy Chairman, I rise to sup-
port the mover of the Resolution of
Thanks to the President for his gracious
message. As we all know, Madam, the
President’s Address is a  constitutional
device for the Government to survey the
situation in the country and to place its
legislative programme before Parliament.
And if I criticise the President’s Address it
must not appear as if I am criticising the
august person of the President, I have a
feeling that in this Address there is an air
of complacency. I do not think there is
sufficient realisation of the danger signals
ahead in our country, As I look around
and look at the landscape, I find that there
are three clouds on the horizon and these
clouds are growing larger every day. There
is the cloud of regionalism, there is the
cloud of violence and there is the cloud of
the undermining of parliamentary institu-
tions and unless we are careful, the
whole sky will be overcasy by these
clouds,

Now, let me deal with these three pro-
blems separately. Let me take first region-
alism. I think we are largely responsible
for the regionalism that prevails today in
our country. We started with the partition
of our country. I say ‘we’ advisedly be-
cause there was no reason why we should
have yielded to the demands of the Muslim
League, nor should we have assumed that
the Muslim League represented the majo-
ity of the Muslims in the country, but that
is a thing of the past. What is written can-
not be unwritten. What did we do after
that? We had the multi-lingual State of
Bombay. We broke it up. We had a
bilingual State of Bombay. We broke it
up. We broke up Punjab. And what is
happening today ? There is a demand in
Andhra for 2 separate Telengana State. In
Jammu and Kashmir there is a demand for
u separate Jammu. In Maharashtra there
is @ demand for a separate Vidarbha. In
Assam there is 3 demand for a separate
hill State. 1 appeal to Government to say
once and for all that there will be no
more subdivision of our country. We have
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hed sufficient divisions and partitions end
the time has come when Government should
firmly resolve that there will be no further
subdivision of our country.

Turning to violence, you all know what
had happened recently in Bombay. It is
the city of my birth, a city to which I am
deeply attached. It is a city of which 1
have been proud. It has traditions of cos-
mopolitanism and of seculerism of the
highest order. But why has this violence
erupted ? There I blame the Government,
I do not say that the Government is a
prisoner of indecision, as somebody put it.
What T say is that the Government does
decide, but decides too late. You appoint
an ex-Chief Justice of the Supreme Court to
give an award—z completely impartial man
—between Mysore and Maharashtra, The
award was given a long time ago. Now,
for heaven’s sake, make up your mind. Are
you going to accept it or are you going to

reject it ? Just procrastination is not
going tc help you. Passions are roused,
emotions are stirred up, feelings are

stirred up and you just go on postponing
and postponing. You have to displease
somebody in this world. You cannot ex-
pect to please everybody. Whichever way
you decide, you will either displease Maha-
rashtra or displease Mysore, but the art of
politics is to know when and how to dis-
please people and you displease them at
the earliest. But we wait till the agitation
grows, till it reaches the boiling point and
violence erupts and then we say, now we
must decide. Take the case of Chandigarh.
You see in the papers today the Chief
Minister of Punjab making one statement
and the Chief Minister of Haryana making
another statement. Why cannot we decide ?
Is Chandigarh going to be a Union territory,
or would belong to Punjab or would be-
long to Haryana ? Then, again, you have
You cannot please
everybody, but we will not decide it
Therefore, it is this constant delay, this
constant procrastination that causes all the
trouble in our country. I remember only
the other day some teachers came to see
me. They were taking part in some strike
or agitation or some demonstration. I
asked them : Js it becoming of you, who
are supposed to mould the character of
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[Shri M. C. Chagla)

you should do

was the answer: They
we have agitations, no-
body will listen to us. Nobody replies
to our letters or representations. They
werg perfectly right, I can give you
one instance of our Judges. Because they
do not strike, because they do not agitate,
because they have no trade union, they have
been making demands for the last so many
years, nobody answers them. Nobody takes
any notice of them, beczuse it is a safe
sector, Judges will not take to any kind
of violence. But once they find that vio-
lence has taken place, then they sit up and
say : Let us take a decision. My humble
suggestion (o the Government is, decide
before an agitation starts, before violence
starts. Decision is the most important part
of Government and having decided stand
by that decision and enforce it.

the young, that such

things 2  What
said : Unless

Now, coming to the third point, the
undermining of parliamentary institutions,
I think those who are interested in our
country—and I take it that we are all
interested in the future of our country and
the future of democracy—must seriously
consider what is happening and what has
heppened in the last few years. There is
a gradual erosion of parliamentary insti-
tutions, The elections have shown one
thing that more and more you are getting
splinter groups and splinter parties. More
and more it is becoming difficult for one
party to have a majority in the House.
The result is defections, ministership being
hawked about, ministership being offered
perhaps to get people either to one side or
the other. I have said this before in the
House. I know I have pot had much res-
ponse, but I again want to make the sug-
gestion. Let us give serious thought whether
the time has not come when we should
come to the conclusion that at least in the
States the parliamentary form of govern-
ment has failed and we should have the

Presidential system of government. Look
at the advantages you will have in the
Presidential system of government. You

will have a Chief Minister who will be in
power for five years. He will not have to
think of defections or factions or of
political pressures and so on. He will have
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| an executive helping him, It will be per-
i manent for five years and it will be able to
ettend to administration. You hnow that
Ministers have no time to attend to admi-
nistration. They are so buswy playing
politics that files pile upon their tables.
biles are not intéresting. Files are not
sensational. They do not take any decisions.
Thawefewe i you have this system, you will

v do awey with defections. You
\ le to do away with this terrible
N that has crept mto the body
politic.  fhe Presidential system of govern-
ment is as democratic as the parliamentary
system. After all, when we drafted our
Constitution, we had the choiwce either to
2ccept the British system or the American
system and advisedly we accepted the
British system. 1 know that the British
system is better. We have seen it working
in the States. In the Centre it still works,
because the Congress is in a large majority.
But in the States you do not have the
majority of a single party. Even in UP,,
though the Congress js the largest party, it
has failed to get an absolute majority.
Therefore, the time has come when we
must give serious thought to our Consti-
tution and whether amendment, and altera-
tions are necessary.

I come to the last point and I have done
and that is the question of national integ-
ration. That is a subject which should be
uppermost in our minds. The President, in
his Address, has referred to it. I do mot
think the approach is right. We will not
be able to bring about national integration
by calling meetings of the National Integ-
ration Council and passing solemn resolu-
tions. National integration can only be
brought about by action and by not taking
those steps which bring about disintecration.
Take one simple case. What do we do in
elections ? How do we issue party tickets ?
We issue party tickets on the basis of caste
and community. Merit plays no part. We
find out which is the caste or community
in a particular constituency and we select a
member of that caste and community. Is
that national integration, or is it national
disintegration ? You tell the constituency
that you will elect a member of your own
caste, Where is Indian unity ? Where is
Indian nationalism ? Where is national in-
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tegration 7 All that is thrown to the( T@Gﬁ%ﬂﬁ%sra?ranﬂtﬁwa

winds. Therefore, we must take those steps
which do away with a feeling of separate-
ness on the part of the minority communi-
ties, on the part of different castes, and
which make them fecl that they belong to
one country and one nation. Today the
situation is so sad that in the States they
feel as if they were independent countries.
Among the people, castes and communities,
they feel as if they were different nations
and different races. We owe loyalty to our
language, to our region, to our State, We
owe loyalty to our caste and to our com-
munity. We forget that there is such a
thing as India. We forget that our first
and foremost and paramount loyalty
should be to our ewn country., 1 wish in
the President’s Address, these important
aspects had been taken into consideration.

Thank you.

st aemw fag wafer (d@w)
IANMfT wgEaT qwdfa & W
9 G ATET ATAT ST AREAT F TF
fage & @ f5 9 7 F© FAT O
Fg frar snar 2 % ‘A7 g=mr1 &
3% &, afe s\ 77 91 AgT 2 v
3T qg =T AZT FAT gy 5 ww
ga # \ # Fw F1 dFET g 9K IW
WO FT AT FIAT § AFA ZTH
waaq ag A8 ¢ % o e F AR q
7 qaAqr g {5 zawn w461 7 78 & 9"
fax 7 % | T A7 ] § Inig Far
g f st farrd g & wvow £ 4 @
& A 5 77 89 3w U
AT 1 AR TR ATHTE W AT iR
®T S g F IR FA AR

i @ AFafEst § a8 Tw/A
& =,
FLUF TG T AV A ATt Ay )

TR AT AT TG E, TF G &1 qwar
& AY queg 7 &Y | §F AFafE Ft g

TEAT F

Tt & afaame & % aw oy
Z fmar 3w a9RT ¥ oag 9%
far @ IR To AT o€ A9 2 4 UEy
I TETE B 39 e A 77 | T
1 A8 I B w1 fzem £
AR AT ATET AR ZHIT AIFIL
FTATE % TG R =TT 7 A AL
feamar ST € 9EE @ w AwGAr
Ffed & a8 aa q%=v 21 A g

g F AqATeeE v1eEafr § e9d
AW 7 T {OATE § F=77 2 v
1 AT A T F A7a qET T AT H
TEEAT T AT FT AL I F1 FO )
T a@ ¥ 9 F Aqfeas ggiA §O-
ATE o187 fawr 2 f T N fazwy
AZEAT A9 F AFR F1 F#9 F fawm
SITATT | A F1E FH AGT FY 19 ALl
| AT AW FfA quW AW E | I
¥ warfeaw wszafa & o %
AT AT E1H &) q9g & 16 aghaaa
g% & av A% 97 mfawt & faaF w7 |
B TFATARI F FT 2417 97 IZMA
ag g1 f% St oS F1 agady g5 @
Fgararfm Fv awg & g1 3 I AN
TATHE FTFE YT TG 21 AT,
Fifcw #Y a9g § ®ee T g 2, arfew
FY a9g § AF9 o gan &, anfew v
T9g & FFE N FE A 2, IF TEA
F foreiard &1 Tawe 9T 3 & AT E
Afer afor A a9z | At aEw g
2 o1 WY AR | U fAAfA 7 faay
2 qg oY 3% AE § AT S ATHT I
2 IOF 39 0 § IqW FAT 5 Imw
TaHE FT FIE @A AZN Z, TAGA
7% I AET 2 |
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[ 1ene fag gafET]

A AMGRY AT § AT FAT AAGI
A A0 1 ZHEET § AT € FI1 2
fF Fr@aEr § gza grr & A7 a4
AT &\ A TR AT FT uF fAa
27 g fFame 7 et a%r 2739
F a7 UF wT & fafadt g+ v ay
IER G, F9T AT Az miaa
4 #te T3l fafaees fqezT 3w 4
faadt geAT I9F qwT 7 g sAdy
wag F4T ALY g, AA FE FrIEE

W@Wl )

(Interruption by Sardar Narindar
Brar in Punjabi)

ot e fag qanfee . 4 o=t
gEET T QAT §, ATTRT WA AT
FIAT g, ATIH WL TAAT AT g7 &7
fear afFa o fofaet & W3 7 0HT
g A F F1F FweEEn a9 T
T | ATT A ATT AYAAT A0 AT 42
AT 1 ATIERT AUF FT TAA AR
FeA F AT Ig £ % TETEE A
FUF F AR AHA FT AFET F17 §
37 AT T AT AT & AT AZHAT 37
Y T FTHT =T 0

uF g7 a8 q=H) TreatA I T T

3| zaRk 3@ A Fr JFAET A

§ o7 Amfea® g @71 F B

Singh

IAFT  AUTEY FTOFT FAS
F Fifow &7 JORT @z wEd

¥98 a £\ 8/ FaEar g oz
gw § =ifAa< &, gafasa sfage
AT ga Afaa7 foms o fogmr 7
FAVIMO T ZTFAIFE | I ¥ y=5
FAfAgT §0 AA7 7 &, A 919 TF7 o
FAT FFATE 1 90 FT BITFT 54 11
& I IR T A fae g
HEFT QAT § IAAT0 T AR
&& sqrEr 2, § % fmIg F ) oAy
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demA & % framr gifaw
frf zifger #1, wir § QI AR
dgr7 fG@ 2 v negefa & S og@
ave Aassg fas 2 i@ sRsr Agsma
g HY AT, T7 98T A=6T A7 Fifad
@B FT T E

TAFTTHAT T T f5i% nar £ 139
¥4 qamAT g 5 zvem ¥ AT fRa
IH 7 TAEIF T, AA1 Teafa v A
Fgr g, tF gy qaeta g stferzar
ot 2 aggad avg & MEE | 3R
#ATfeas § 98 €T FEA[ (F FOT
9Ef F g gzaAY Y G a7 7, EE
feemis fFar 2 | ¥ mwga faa
AT A ATeTaw wrqar & 5 o9 |
i fafaczs ar, 1967 & zAdwA
d FOEY 48 AFET FEAE GO,
5 MW ar 7 Fww i F1 fafaedr
AT AFAT 47 | FOF IHG 7§ WA
29 & fau 7-8 A qaT 9 €I
A g2 FHET 9 gAF fow fFur
AF7 equitag ST &t qar & fr s g
7-8 AFAT G A A AF AT B
A1 fafaedt g AFdr €Y, W FEE
B1E AT § F31 0F gn el qa 1 A
F3 f5#T %1 AT /N, Tdl 992 F 9@y
T w1 fafeedt @ aw A

nE AW A7 Far g F I 9l
q ST A AFAE N MFA G F AR 4
AT fege At faar mr | aecatiw 9y
BITH3 WY Mg & gEQ 1T IAFT feFe
W fag wu &, FrawE FA AT A
Fifrr &Y wf g, 9o Ay v\ )
wafan feqvar smw w@q F fAu &
sagarg fr s R g ag 7 R aw
27T FIAT F7 RSy gy A 0
G UFAT F A, AAFAT F A4 FE
FTHT IEA TR AGAT § AT H qHFAT
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g & e arEl 7 47 UF TF T30 7380
Gaer fear 2 fr 3 fedt 99 9 a®
FCAGAT qET F AET AT | 7 A g
& fF faelt o & |ra F7E 9 AT
2, Afd 97 q13FT T agAT AT B
AT vAFIH A &l B |
U g (AT gEy @E qF A AH
et @igd A g e, @ awaar
g g9g F@ @1 awd st afTady
a1 £ | g AW OF agy famA a g,
TH? FaW FIA 97 WIGH AZAAT g,
ATq qTAAT £, TATHT IGAAT &, FATH
TRt £, Er A% fF g gw faaw
W BT AEEAT W UF FAT AET 2
fa faeely snde &g A AT L AET-
FAT ¥ AL H T FIE FRAT AT FL
SETAT A A AT W q0F § 942 3F
Adrer 99T fAF QI ) gHIRT 39
zq fogrs & F%7 (differences)
uF FS[ AWE 7 zAfAA ZHA AFIEA
wH F F 701 gF fraqaa d | ag
Y W AT FT FE F, AT @, A @A
U9 gESIEAl T FX GFAT § 1 To
FATET a1 A7F oqqy sufady fgqr /@
39 T T 93 IAA A, 98 A97a 9w
W A TF A AT AT AV E, LA
& W FT AT AT T AW A qL E
T gadt Y7 3z T fawfad & wgwy
FX g fF oz faef Fgafaes 51 Qe
Y qU oY, WX HT AT FE g9 GaT 21
wa §, srfafmfasy, Frdesy, frrged
% TR AT A% 21 AV e @I A Al
A 9TM 9 | I3[ fasm vaw ® qrR
W FY T TR qEIS oY foraw wq
Yy AFgafies 0 favara w@H a9 T
WA gu g | % faT /T ¥ ga sga
fewraedY &t @Y7 v FeT @7 aff HoA-
I8 TFFafes 71F (Executive Board)
IEM AT ST T FH A7 I | I

e T sfeay e I o ggry w74,
L 7RS/69—
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st sfaer At &7 eregerar # OF
FAA gHIMASG gRWIE & fod aanET
oY, ST ag AeqET 41 | AN ETB A TS
T FIH &1 qCh 419 {41 991 | qF
e &, faasr awafs ¥ 7 5%
frar 2, oF U TFAT FEHEE g2
& w7 | AwaAdr g % 39 9 T A
ALY frar AT | FEEIE A AT T IO
FTH AET &7 AFAT, FTH 9§ T I@r g |
R qeAT FrRar g & Free | |
TFAT FEHELH gE IqF AR FZH W4T
IBMAT TAT 7 FIE FRA AGT ISET AGT
faa] 37 A @@ R 97 @ e
I | AR S faQE @9 F WiE § 9%
HTL FHA F 39 A 9% faar #T
qEETT FI1E Tam g |/ @R Ay
AFIEAT FT F1H AT FXT AL FH G A
IAH! I I GgAd giT wfgd
f& @5 I forg G711 =120 UHo THo
Fr drmifear g W 9 a8 Y g, fFer
q3q # aFdgdl Y g 3dl,  9g
I gIEAT 9T eTa 47 Aifgd aifew s
fayY srifaT €, 9 3w FY aFwegdt F
fadt mavr &, SAwt q@d & fog aveEe
T #gg fast o1 s & fae o qead
Fr wifoer # ST wifg@ @ 7w
grar g fa gAr qw & S faggar aiF ar
A oot foew & dweq F, @ gArq
W FATZET 3T AT, &W FTvEy AT Ry
oY, &1 3% 337 WY Y ST o,  IET
uF THT A7g F7 qATT A7 fog Ay &
qE A, A AN F FEAT grOwT
TG FA IAT AT °AF WAT AW fy
g SAY oF s gareds gfear
7 oY 511 71T 1% X Fga 9 frgw I
) gFTEAT F gIHTE AN gA W #Y
qEFEdl AR FIA | FYT AF qgTAT
IR ITW @, I @ifax fy
W1 | W A IGER &R GAATE
§ qENOT T Ag agrar arfw 2w 5
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s g fag ]

IFIEA! FAY @ | qwAE g F |
agq fedy A {, oy gfefageaa
¥ 3T qT oA wg) foan f gk dw
# FYE TdY orre g, UF AW g1 AT IW AT
aFgdr & fad M g3 F1 JAC G
¥ %) A & fad, I F wFa @Ay
931 FF & forlt, R0 F gL FegAfas
1 g3 & o7 TE ARG THG
a7 T § St 7 W F {a¥ UK §,
AfFT ol e fegrnfrag & fag,
sqfaaa & fag, 1% Q&7 S T@H
A4 Al A1 R gH AWEE §, TR
qq WA &, g FH g0 F, A F
FRR FFAFAT R A 9T HEA &V
s A fedy &0 & o et odr a9y
T F QWA 7 ;T T | TGRSR
FW G AW B FAAT TIAAE Qv
At a4, wig v g 4T 1 ome s
gL gHY 9g § 939 g3 £ a1 9gm
qET 7 43 T AR A FQr 8, A&
3 Fg1 2, forey Wt g T ATE AT AT
FE HraaT TEl 2 599 361 graan faar
QT JUGE FQ@ &, W FgAfawq
F &0 F Fgid § | AU IAEI
T fpdt g ¥ wae faadt g st ag
Bqr FTH FIQ & | ITHT T FoFly ST071T 367
aE § AIT (A T gAfefava o1 a7
§ w3z fas | g ]9 ¥ oAy "fawgm
qAr & St fFPRy & o §,
HIET TARNRE & B FT Age
ZAFEIE & AR 9 fauE gaig
W gq w § afew gAR TAEmw A
f5¢ 38 21 av3 93 & Faifs od S
& 91 U9gy F T 9T AT qI4T &,
o AF F faq1 § FFAFTSH F7 AL
F | WR A § CF @ FE g
N g N FW I E AR 9
FEY AT & | AR AW & Y d¥9 §

[RAJYA SABHA]

on President's Address 1168
TyFnIAdag fore @ F |g
7 uwel 7 A feg g, o g, qaemm g,
AT A9 TG G, T H W A AN &
I IR T FR 5§ 79 79 g9 gU
T T s W § wwT g9 gu W
fegaamt § o fegearfe & %0
aq & 1 3 a1 & fow § ug @A F4
dar @ | FrE ent qET R § few
AT T AT QT A FOAT 10N F Fgy
a1 g fFa & A R

[THE VICE-CHAIRMAN (SHRI ARBAR ALl
KuAN) IN THE CHAR]

F oo enfwe 94T %1, woredr feamE #Y,
=6 TP § qTEAT F, I| el A
fot & o1 3=t wraA we A faw At
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~ 1 TH % gaSSl SARTIEEE |
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gl aF wrew oy #1 qedT |
# faw saar Fgan f5 3oy AmEg A
Fgar arfet 49 FE AL & | A
gk fomg s F} @9, FM IA
AT IEq & (fFw qw ¥ gaEr
qleed g | 9D qFEe ¥ arfaeqrd
TF BT @ AeF g Iqb I

G [ W AGATE 3§ & WK

FEHR TEW AS f@T% B o
W | ATORT gEawSAl o gE & @i
giad 9x, fraq 9x o) ot gl
FE X Tl F fAg g AT
w78 & g9 Wign & fF aga gt
g, QT d9gATg &Y, gL TIF FI,
g AFAT F, T AT F, T AG
F1 woit 2f & e aifE gwoaEd
9T FTH AT | § AT JEILT Fgar
g fr w 3@ "Fwg Ffau dag o
aan fean og @Y § ST @ FEAT
I fFagara w1 @ fedg A
AT G @ g 5 ag gava gene
BT 47 97 ¥ | i@ @ Fefan
gz feaam @81 Wew g, faaa
gward faw gen g afes sowt o
qfeet g fF wag @1 g o T
IHA A BT | T S & fw et
wg oo #1 fgwmr s @ Afww
THEA T3 BIedl, FFAT & 3T AT
¥qA @Iq & T WEwar g
2 T AT gHA o9 gragre feaTgr,
AT UF-UF T » fa7 {LE AT
qEE % e e fee foes
qTzA 9% W 9 agt 99 S A
TF-UF 379 & g 2w &g, g
F AT &, ARIT FT Fig FEAT L,
T FATT AR T 6% IR ga®T
19 IF W g 93 g9 AT T
ug faerag w FY g & forasr agy
FTAT AU v | anil & anfred &
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qeT Afe0 a1 fF FA-FW T AT
gasr w@v arfgd | gafec & g
f& za w@wr fafer =ga g | AF
fafrres 787 Ay | g7 S eaTA
s feww fafzz =nfgg

o9 ATY AT TTEW FT G (A
qdE AT ITEET AT OSE A
& 21 o aqT FOE T, gfeat
FOAIR g, 93-9F WA qnr fe@@
§ 919 U9 F A% 99 Y A FLAW
g1 & deE & SR FASYH FW
Il § ATGHRT T § ITTERIT AT H
N G GEA, ATT JAT FTHFL |
¥ gewdy F@r mfgm 1 @R
q9Tg d 9IWA W AT ALY AR
SOTET § SART ®uAT fReer a9niey |

IFl F AR W FE HT q@ AT
Tifgr 1 gx e wr w9t faaer
aifge Faifs 97 a5 fram agr sam
TEHT T&T gET |

qrod ag @Y T fagew qama
ay &1 fzar fay faw q@is &t
qgr, 12987 7 a8 g 199F
AFIAET A a0 @ AR Faela
F9aeC § B¥ WH 4 §IE S
377 | o fearge qwe ®F sem
g9 & | UF dX9T A §, g H
aEf sadr §, z@ Wfew fewew §
iR 3w F qarg fear & 1 sy
gATE AT § IIFT FEY AN W A,
A a6 gd AT § | FEA aga ar
Afsw orgm F=9 & 1 safaw § s
AiFAT AT FW@ Y GH FAT§ 1]
SHRI B. K. GAIKWAD (Maharashtra):
Mr. Vice-Chairman, Sir, of course, I will
be very brief. I will confine myself to cer-
tain important points only. Going through

the President’s Address you will find that
there are certain omissions as regards the
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down-trodden masses, the exploited people
and so many other things. First of all,
you will find, Sir, that the Constitution
has said that the Government will remove
unemployment. You wil! find that instead
of removing unemployment, unemployment
is increasing day by day. The Government
is unable to do anythine. So, for your
information 1 quote a few instances. I have
got before me a statement showing the
number of applications on the Live Regis-
ter of all the categories including clerical,
technical and unskilled labourers. When
we became independent, at that time, you
will find that on the Register there were
only 2,39,033 persons, both shkilled and un-
skilled labourers. But today you will find
that the number has increased very much.
I have got figures for every year to show
how it has increased, but 1 do not want to
take the valuable time of this House. T will
only read out a few figures. In the year
1968 the number has increased to 30,11,642.
This will go to prove how this number is
increasing day by day. The Government
is not in a position to solve this problem.
Secondly, I will te!l you that there is a big
number of agricultural labourers, The
number of agricultural labourers is more
than eight crores. They are engaged by
the agriculturists for 4 or 5 months in a
vear during the harvesting season and
whenever they are required. For all other
days they are idle. There is no other work.
At some places they bring headloads of
firewood and sell them. Sometimes their
ladies bring headloads of grass and sell in
the market. With great difficulty they
earn their bread. You will find that their
daily income comes to three annas. There
was a debate on this in the Lok Sabha
and Pandit Nehru said it was twelve annas
but Dr. Lohia, M.P, proved that it was 3
to 4 annas per day. You can imagine
how these people live within these scanty
wages. No mention has been made in this
regard in the President’s Address. Of
course some friends were vehemently de-
bating on the problem of unemployed
engineers. 1 have also full sympathy with
them. They have spent thousands of
rupees for their education but I may tell
you that all of them come from better
families; otherwise, if they had come from
poor families, their parents would not have
been able to spend so much money. They
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< are not thrown on the strects today. They

are living at least from hand to mouth but
that is not the case with the agricultural
iabour. Among the agricuitural labour
you will find a number of people coming
trom the Scheduled Castes and the
Scheduled Tribes. If they do not get any
work, they leave the village and come to
the cities such as Delhi, Bombay, Calcutta,
Madras, etc. They do not get accommoda-
tion to live. So they construct fheir huts
wherever there is land available, whether
it belongs to the Government or private
parties, When the huts are constructed,
the Government decides to demolish them
without informing them. There was a
n

time Shri Lal Bahadur Shastri promised
that no huts would be demolished unless
and until they were provided with alter-
native sites or accommodation., Now-a-days
you will find every day huts are being de-
molished without any notice and even in
winter several huts were demolished, A
representation was made to the Government
and the Government was also helpless, They
said that it belonged to the Delhi Adminis-
tration. The Declhi Administration said
that there were orders from the Govern-
ment, It goes on like this. They are our
own people, When we are not in a posi-
tion to improve their economic condition
in their villages, they naturally come here
to earn their bread and when they live in
the huts, we do not allow them to live there
and when the huts are demolished, ther
are thrown far away, twentv miles away
from Delhi. They had come here to earn
their livelihood. Are they earning their
bread if they go 20 miles away ? No. It
is for the Government and this House to
decide as to what they should do. They
are the masses and we are not doing any
good to them. Every day you find that |
receive complaints that they are thrown
away. They have admitted their children
in the nearby schools. If you throw them
away, the children will not get admission
in any other school and they will lose
cverything., In  these circumstances the
Government should take note of this and
see that some alternative site is provided
where there are schools,

[RAJYA SABHA]
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Many Members were speaking vehement-
ly about the plight of refugees from
Zanzibar, Burma and other places and
wanted the Government to look after their
welfare. Nobody will say that we should
not do that. You are going to make pro-
vision for those who are coming from
foreign countries but what about the re-
fugees who are here for centuries together ?
When refugees come from outside countries,
you provide them food, clothing, tents and
even colonies. Those refugees who had
come from Pakistan some 21 years back
have now constructed decent refugee colo-
nies but for centuries together for those
who have been refugees in this country,
what have this Government done? They
are hutless. No huts are allowed to be
constructed for them. This is a very piti-
able condition, The Government should
do something for their welfare. Many
Members have spoken that the Government
should make provision for the outsiders
who are coming here but have they thought
about the people in this country ? Secondly,
about those who live in the villages, what
is their position ? Several instances have
come to us. You find what happened in
Madras. You saw the ill-treatment, burn-
ing of localities, burning of persoms etc., in
the villages. In the district of Kistna, at
Kanchakacharla on 24-2-68 it is well-known
that forty-four persons were killed. In
Andhra a Scheduled Caste boy was burnt
alive. Immediately after that, you will find
that I had a taik with the Home Minister—
Shri Chavan—and I said that [ am going
through a Calling
Attention Motion. He said that he would
accept it. As soon as our Session started
1 had submitted the Calling Attention
Notice, When I saw the Chairman he was
pleased to assure me that the Calling Atten-
tion Motion would be accepted. Then the
next day I waited for that motion but some
other motion was accepted. When I again
asked the Chairman, he said : ‘[ am sorry,
mnstead of accepting your Calling Attention
Motion, we will see that you get a Short
Notice Question, accepted” Immediately
the Short Notice Question was given on
the 18th and even today I am told that
they have not received the reply from the
Home Minister. Going through the proce-
dure for the House as to how the Business
should be conducted, I find that if the
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Minister does not accept the Short Notice
Question, the Chairman will put the ques-
tion firt Now he says: ‘You approach
the Home Minister’. Is it the job of the
Member to approach the Ministers ? What
is the office doing ? These Scheduled Caste
people are suppressed outside and even
their representatives are suppressed here. It
is a3 shameful state of affairs. I am very
sorry to say this. You will find that per-
sons in Andhra and Madras were burat,
At Behatu in the district of Panda one
Scheduled Caste man was arrested by the
police on a false complaint. A complaint
was made by the Thakur of the village and
he was tuken into police custody. The
Thakur ot the village went to the police
station. and caught hold of Scheduled Caste
man while he was in police custody, re-
moved his eyes and he fired him with bul-
lets and he was killed in the police station,
And when the Thakur returned home, he
raped the wife of that Scheduled Caste
man. When these things are happening, can
we say, “Oh, we are fit for Swaragj”! Is
there amybody who can come forward and
say, “Oh, we are having our Swaraj and
we are nunning a good Government ?” Can
anybody say this ?

You will find that that is not the only
case. There are other cases where
Scheduled Caste boys are burnt alive. I do
not want to take your time narrating these
incidents Hearing all these things you will
see that this Government is not capable of
running a good Government. When I see
these cases, it reminds me of a proverb in

Marathi which is this : “aafaata
AT g geAfd qwEew g1
Perhaps many of you may not understand
the meaning of this, and so I shall explain
it. The meaning of this is that it is better
to lead the life of a widow than to conti-
nue to be the wife of an impotent husband.
Strmilar is the case with the Government.
Now we are very proud, we call ourselves
as the people running the Government,
Many of you may be proud of it. But
everybody must have some shame when we
see these incidents happening when our own
national Government is in office. They are
not a few incidents. I see hundreds of in-
cidents in the report of the Perumal Com-
mittee; you will find that the report is full
of these cases; for want of time I cannot
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mention them here. So that is what is
happening. We want our own Govern-
ment, but it should be a good Government
looking after the welfare of all. But from
what we see, nobody wi!l say that our
Government is a good Government. It I8
better to be under a foreign Government—
1 would prefer that—rather than be under
this type of Government, which is ruining
the whole country, which is giving no safe-
guards to the down-trodden masses.

SHRI SRI RAMA REDDY
(Mysore) : Don’t you see that seif-
government s better than foreign Govern-
ment ?

N.

SHRI B. K. GAIKWAD : Yes, self-
government is always better, provided it is
better than the rule by a foreign Govern-
ment. But are we still competent enough
to rule the country properly ? Think for
yourself; put your hand on your chest and
decide for yourself.

SHRI M. V. BHADRAM (Andhra
Pradesh) : With a Home Minister like this
it makes no difference whether it is self-
government or foreign Government,

SHRI B. K. GAIKWAD : Of course, I
just want to mention one thing. The main
thing is this that when the Scheduled Caste
people live in villages you don't allow
them to stay there. Generally speaking,
they have got separate localities, which you
call maharwada, chamarwada or mangwada
or some other name. By whatever name
called, it is there in every village; in every
village you will find two separate villages,
so to say, one inhabited by the Scheduled
Caste people and the other by the caste
Hindus and you do not allow them to mix
with you people. Suppose a Scheduled
Caste man wants to purchase a house in a
caste Hindu village, they do not allow him
to purchase it, and if he does in spite of
it, the caste Hindus will burn his house, In
the circumstances, even before indepen-
dence, the late Dr. Baba Saheb Ambedkar
had said : “If they don’t want us to stay
with them, to live in their midst, then the
hetter course for the Government would be
to acquire some land adjacent to the Gov-

ernment land; wherever there is consider-
jable Government land available, it should
be given to the Scheduled Caste people for
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settlement. And let us have them separate
settlements.” And if we demand this,
naturally, there will be criticism from some
of our friends against it, and they will say,
“Oh, we do not want to segregate the
Scheduled Caste people.” Generally speak-
ing, the Scheduled Caste people are already
segregated. Yet you do not want that they
should stay in a separate settlement, and
if they want to go to a different place and
construct their houses there, caste Hindus
will put forward this plea against them.
But I am glad to say that Government has
accepted that scheme, and in Mysore,
Andhra Pradesh, Maharashtra and Madras
the Governments have accepted this sepa-
rate colonisation of the Scheduled Caste
people. Land is given to them there and
they are made independent people. No
question of untouchability is there and so
they are leading a happy life. You will
find that Baba Saheb Ambedkar had said,
“What is the use of your talking about
closer integration of the Scheduled Caste
people with the caste Hindus ? There are
these differences of opinion and differen-
tial treatment, and when they are there,
there is no other go but to demand separate
colonisation of the Scheduled Caste people.”

(Time bell rings)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : It is time that you
brought your remarks to a close.

SHRI B. K. GAIKWAD : I have yet a
ot to say more from what I find on going
through these pages, and there are two or
three pages left from which I wanted to
say. But I do not want to displease you by
taking more time. So my difficulty is that
we people are suppressed outside and we
people are suppressed here also, inside.
You wilt find that the population of the
Scheduled Caste people is not less than
something like 12 to 15 per cent in some
States, and it is 25 per cent in the all-
India population. Now I want to Traise
quetions relating to we Scheduled Caste
people and my friend, Mr. Appan, wants
to talk, and if we people are not allowed
to talk, it is nothing but suppression.

SHRI G. A. APPAN ([amil Nadu) :
Exploitation,

[RAJYA SABHA]
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SHRI B, K. GAIKWAD : We are al-
ready exploited; there is no question of
exploitation, but suppression has started
again. I know you, I know your heart,
I know what you are and I can request
you to give us time to speak, but as regards
the policy and attitude of the Government
it is not in favour of we people. So unless
and until you change it there will be no
improvement at all. I can only request
that you all people and Government should
consider this problem very seriously and
see that something is done.

Thank vou.

| T Tag dgard (e ¢
i AU aFq 9@ 9 AE 9T 99
Ay fa St a99 qEE F
TR dge W fear | @ swaE
g a99 agE Y w=EE S9 gE
e AT T ITH! TF GICTEA o ATAT
T\ @ § W It 9% gifered F
Ig AT | I9% AR AN ged fafaeex
F1 TAHE AT T faeeT Fo Fo
g g 9 I | SFIA T o Fra
T @9 T g9 & fau afegq qx
g, 9o fag ot feey & afgme
T A g, Sawr g e, faaer
Afer® Uz sOEwl FAET T AFAE
g 99 AfIT AT TR F THIY
AMT AE JT AR S AT AT
IT A FAEHACAT G UF qF
SR S g g | e ol @ ad aF
% foedardl 7 oy femrge A fray
f st a Y Fr a7 fear oo, Ty
IR fFar JC qv ITF WT 9%
AT AT 191 § I &9 a7 &
IAFY TTE FT 6 TE AT ATEW
g @ dfaq T T 991 g, atad
T AR AW ST At ST gan
fet s #1 S A AT WA g
AT 47 | AT QO gH AR FL T
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fF 27 w9 & g A
BT & | A gAY 3T & IR e
T fau foog &0 € T awd &
T fFaTd S #1 1 IR g
UE WA AEET AT I AR A
fF ag Ty &1 feeer €ww ax faia
# A TAYT qF AT &1 I
FI | I qME TG0 F FoFEL F 2A-
Wi fRam o 1 dfs @ 1S
a Wer AW STAT o971 3T SR
Fgrar fF S@E @ S FT T A
TIATH FL | 399 Fg W FE Wy fw
T JF & 9 7 Fogec A7 g
e W g ¥ A F TR |

et o fio AR AR oo T
fag #1 arwr g, sTo a9 fag &0
I &1 giaw T § Ag § A AW
T 9T #T AT ATET F1 AT &
AT A { & ST AT AT AfRT 3wt
9¥z T3fafredfer fremd s@wm §
R i aRaI AT ST ¢ 98
WTOF ATHY S FL IAT ARAT )
Wagq fam gg s gam & fF &
A3 el FHEr | T guT & SEEr
W 39 g og ot fow fafaedr =
FT ag T § 99 fafwdr sraA
s & fau ¥ AT 93 ) afe
g fafaedt T a5t o ag sarfw o
FraT 9ed Fragi 89 A faeen ¥
7Y IAFT AT WX ME { o Y
g€ g7 fHel T g § I 99 &Y
I gigq ww & amEr S e
AT T T AfFT a7 A=
ATAT U0 AQEET  FHET § IO
Tq NWET FT ATAGAT § a8 FE0
f& arkE oW F13a9W g9 TiE,
FTTELT 92 dT qEE oF | o v
s ot gF g falslr six
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JTAT TUE AATIAST FHET HT I8 ATLT
I @ AR g FmsT i s\
forr & SHaT 18 dEem Agt g ®
g%, gu faox ¥ fogar ga9 &t &%
ag guy fFar ) fee o sEw =Ed
#1Z gl W Q0 A I AT AFTT
Z

SHRI B. T. KEMPARAJ (Mysore) :
Mr. Vice-Chairman, Sir, I rise to support
the motion of thanks tabled by my friend,
Mr. Parthasarathy. The President was
pleased to state in his speech in the last
paragraph :

“I should now like to conclude this
Address by recalling that this year we
celebrate Gandiji’s birth centenary.”

Here the President has very wisely recalled
that the country has to pay its homage to
Mahatmaji. In this year which is Gandhiji’s
birth centenary, it is also necessary for us
to pay serious attention to what Mahatmaji
has said for the improvement and develop-
ment of industry as well as agriculture,
For the last 20 years we have tried to in-
dustrialise the country and now the time
has come to think seriously how best we
can introduce coftage industries in the
villages. So many things have been said
about the agricultural labourers. We know,
Sir, that Mahatmaji was under the impres-
sion that every family in the village has to
be given aid through a cottage industry if
we are to have economic development and
if it is not done our swaraj will be a mis-
nomer. For the last twenty years we
have seen what agitation is there from a%
quarters and at all levels in the country.
In the field of education Mahatmaji wanted
that basic system of education should be
introduced. If we had introduced the basic
system of education twenty years ago, to-
day we would not have had this growing
apprehension in the minds of the younger
generation, who are going in search of jobs.
This Westernised system of education only
makes the people hunt for jobs, go in
search of jobs and when the jobs are not
there these youngsters feel frustrated and
they begin engaging themselves in various
anti-national acfivities. Therefore it is
high time for wus to consider seriously
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whether we should not introduce or take up
basic education,

As far as industries are concerned, we
have got the Khadi and Village Industries
Commission, and their officials are there in
every State, besides the officiuls of the
various Industries Departments. These
officials should be made to go at least for
twenty days in a2 month to the villages to
see that in every house in every village the
cottage industries are given impetus. Match
manufacture, paper manufacture, khadi in-
dustry, soap manufacture, glass manufac-
ture, there are several such industries with
the help of which according to Mahatmaji
village economy could be made self-suffi-
cient, If Mahatmaji's advice had been
{ollowed even earlier there would not have
been this increase of population in the
cities and the creation of slums.

Coming to the question of foreign policy
it has been truly said that our Prime
Minister as Foreign Minister has done well
in shaping the foreign policy of our coun-
try. No doubt it is really a creditable thing
that we have strictly followed from the
beginning the policy of co-existence and
non-alignment, that is, keeping India intact
and having friendship all over the world.

Now, the hon, Mr. Lokanath Misra, took
up a cause which has been over and that
was regarding the ex-Chief Minister of
Orissa, Mr. Biju Patnaik. When a Com-
mission has given its award in the matter,
when it has given a final decision, I do not
know what grounds he had to reopen it and
to feel so jubilant about it when he has
said something which is clearly uncalled
for especially after the award given by the
Commission. After the award there is an
¢nd of the matter. Now, the Commission
says on page 812:

“There are certain aspects of the en-
quiry which enkindle hope and show
that all moral values are not lost. The
inquiry reveals that if there is impro-
priety or misuse of office in some quar-
ters there are, by and large, a consider-
.able number of public men who have
occupied high offices and whose image
omerges untarnished and unscathed. This
is clear from the fact that out of the
fifteen respondents, charges have not
been proved against an overwhelming
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majority of them. So far as some of
them are concerned, there is not oven
the remotest indication of their haviag
done anything improper with 1 view to
secure persopal gain”,

Now what is there left apen that our hon.
friend should try to create confusion in the
minds of the public of Orissa ? I say the
people arc capable of judging themselves.
They know what a person’s ability or capa-
bility is and there is no ground tor our hon,
friend, Mr. Lokanath Misra, to say that
there is any charge against Mr. Biju
Patnaik when the award has been given by
the Commission.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : You have three
minutes more.

SHRI B. T. KEMPARAJ : Sir. I bhave
spoken only for six minutes,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Now only ten

minutes each. 1 am reminding vou because
you are spending your time on Mr, Biju
Patnaik.

SHRI B. T. KEMPARAJ : Now coming
to the Address, it is necessary that the
Planning Commission should give its atten-
tion more and more to the development of
the rura! economy. During the last two or
three years and in some cases for shorter
periods, the United Front Governments
have tried their best and some of them are
again going to try. It is high time for the
Government to see that the economic con-
ditions of the rural population are improv-
ed, Then only the democracy that we
cherish will have safety and security in the
hands of the people of the couatry.
Casteisn and other things should not be
the criterion; economic improvement should
be the only criterion.

I now come to my last point. On the
initiative of the Bombay Government and
also on the recommendation of the Working
Committee of the Congress the Central
Government constituted the Mahajan Com-
mission and the Report of that Commission
has come out two years ago. It is the
desire of the Government of Mysore and of
the Members of Parliament in both Houses
that the Government should take some
decision to implement the Mahajan Com-
mission Report. If the Mahajan Commis-
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sion Report is to be implemented, let not
the status quo remain but let this decision,
not be delayed any longer because of the
recent agitation in the guise of this border
issue. The SRC also stated that Belgaum
city and major part of Belgaum District
should remain in the State of Mysore. At
that time neither the legislators of Bombay
nor the Members of Parliament from the
bilingual State of Bombay raised any objec-
tion agamst the decision of the SRC or
against the States Reorganisation Act, Now
they are taking a new plea on this question.
It is the State of Mysore alone which has

accepted to have the city of Belgaum and |

also a major part of the Belgaum district
in the Karnataha area. Belgaum was the
district headquarters of Bombay Karnataka.
Therefore, T appeal to the Government to
take a decision as recommended on the

basis of the Mahajan Commission. Thank
you,

THE VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN) : Mr. Balachandra
Menon.

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, the Government should make a
statement tomorrow., It seems . .

THE VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN) : Mr. Palachandra
Menon is leaving tonight and I am allowing
him to speak.

SHRI BHUPESH GUPTA: I say a
statement should be made as to what they
are going to do with the Governor of West
Beagal, Mr. Dharma Viva. Tt is very im-
portant,

AN HON. MEMBER : Wait,

SHR1 BHUPESH GUPTA : We have
waited. Tomorrow the Government will
be sworn in. I am not going into that as-
pect of the matter. The whole thing is very
important from, the point of view of parlia-
mentary democracy. Mr, Chavan and
other tough guys of the Congress, who had
made big statements should tender a public
apology to the nation . .

SHRI A. G. KULKARNI : About what ?

SHRI BHUPESH GUPTA : I should
like to know—we took it up—why Mr.
Dharma Vira has not been recalled.

(Interruptions)
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SHRI A. G. KULKARNI : He is speak-
ing on the Budget.

SHRI BPHUPESH GUPTA: On the
President’s Address.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You have given
your views and that is recorded. Those who
are concerned with it will take note: of it.
Mr. Balachandra Menon.

SHRI1 BALACHANDRA  MENON
(Kerala), Mr. Vice-Chairman, I would
Iike to take only ten minutes and nothing
more. I heard with pain and sorrow my
esteemed friend and 1leader, Mr. Chagla,
when he said that everything fhat bhas
happened here seems to be wrong. He is

| sorry that the linguistic States have been

created. He is sorry that there is so much
difference here. All that, he thinks, is
because of certain mistaken policies. It is
not so. The linguistic States were created
because the Congress had promised it from
a very early period. We took to linguistic
States. There are imbalances. If that can
be remedied, gradually if it had been re-
medied, there will not be this sort of agi-
tation that we are having today. I want to
speak on two aspects. One is about the
agrarian sector.,

It is true that there has been develop-
ment, from 45 million tonnes to about 98
million tonnes. Thanks to the good seeds
and thanks to a good monsoon, we had
that development. But then who benefited
by it? That is what I would like the hon.
Members of the House to consider serious-
ly. All these benefits, which have accrued,
have gone to the rich peasant, has gone to
the hoarder. It has not reached the ordi-
nary man. Monopoly in land is being
created. Land reforms are not taken up
seriously. The result is more and more
agricultural labour is being created. The
poor peasant is being thrown, out, The
middle peasant becomes poor. This is the
position. Unless we correct it there is go-
ing to be a very big explosive position In
the rural sector,

Now, take the case of agricultural labour,
He is not able to make a proper living,
because of the huge unemployment in the
rural area. It becomes more difficult, if
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you are not having a proper land reform
policy. Unfortunately nowhere it is men-
tioned here. I am sorry the position is
going to be very dangerous.

Now, take the case of industries,

sector, we are having monopoly trends.
What will happen is that it will not be
possible for industries to develop. The
worker has worked for it. Productivity has
increased, but it has benefited the mono-
polies, That will have to be changed. The
entire burden is thrown on the worker, on
the poor peasant and on agricultural labour,
A high cost of living is there, is thrust on
him. Unless you have a proper wage
policy and unless you have a proper
policy on the question of labour, you are
not going to settle any issue. What has
happened today ? The four legislations that
we have passed took away our Fundamental
Rights, It does not allow you the right to
strike, The right to strike is the only
guarantee for collective bargaining. You
do not have a machinery for collective bar-
gaining. That is what you have done in
the Essential Services Act. I request you
to change it. so that you are able to build
up faith in the worker, who can also be a
party for the reorganisation of the economy
of our couatry.

Take, for example, the Banking Act.
Section 36AD must be changed. It refuses
the right of the bank employee to go into
action. So is the case with the Industrial
Security Forces Act. These legislations
must be removed, so that you win over the
worker for rebuilding our economy.

Now, Mr. Chagla was much worried
that in most of the States there is insecu-
rity, that there is no possibility of having
a strong Government, Why is it so ? Now,
all the instability in the South has gone
over to the North, There is nothing to be
worried about it, It is a temporary factor
and it will be got over. With political
parties who do not have any revivalist
thoughts, who do not go on a communal
basis, who are prepared to have a correct
understanding of the social change, it could
be overcome. When they come together, it
* will be possible to have a stable Govern-
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also we find that in a backward industrial |
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ment, even if we have a large number of
parties, Our experience has been that. The
Bengal experience is going to be that.
There is nothing to be afraid of. That
colossus, the Congress, which has been
there for the last so many years, can no
more continue. All of us, who are really
and seriously thinking of bringing about
social changes, but not on the basis of
communal, caste and religious prejudices, if
we come together, can bring about effective
changes. There will be absolutely no
difficulty in our marching forward. The
whole difficulty and danger is only because’
we have not understood it. . In spite of
there being various political parties, by
accepting a common programme of action
there iy a possibility of our coming together,
This can be done only if the worker is
mobilised, if the peasant is mobilised, That
is one thing which we have to do. We
have to recognise that right of the worker
for collective bargaining, the right of the
worker to have some say in the running of
the economy of our country. He should
have a voice in the running of the industry
also, The huge unemployment that we have
got will have to be faced. So many
thousands of engineers are without jobs. I
suggest that we bring them into co-
operatives. We have attempted that. I am
requesting the Government to seriously
consider it. I got 3,000 engineers start a
co-operative in Kerala, I want you to
seriously consider whether you will be in
a position to help us, so that we can re-
build our economy from the village base
itself. We can have a modern economy
in the villages. Slums will not be created.
That is the answer. That is the non-
capitalist path and not the Birla way. If
you have got the courage we may sit to-

gether. At least that is what I want you
to consider., Thank you.
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : The Prime Minis-
ter will speak tomorrow after lunch. The
House stands adjourned till 11 am. to-
MOrrow,

The House then adjourned at
ten minutes past six of the clock
till eleven of the clock on
Tuesday, the 25th February,
1969.



